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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES. '
(PART I[—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS).
faturday, 5th March, 1949

Ths Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Deputy Speaker (8hri M. Ananthasayanam
Ayyungar) in the Chuir. - '

QUESTIONS AND ANSWERS.
- (No questions: Part I not published.)

COFFEE MARKET EXPANSION (AMENDMENT) BILL _
~ The Honourable Dr. SByama Prasad Mookerjee (Minister of Industry and
¢ Bupply):  Bir, 1 beg to move for leave to introduce a Bill further to nmend

tha Coffece Market IExpansion Act, 1942, '

Mr. Deputy Speaker: The question is:
At “iI‘Dt'l‘ézf‘.‘ leave be granted to introduce a Bill further to amend the Coffee Market Expansior
cl, .
The motion was adopted.
The Honourable Dr. Byama Prasad Mookerjee: Sir, I introduce the Bill.

-

TTHE GENERAL BUDGE‘I‘:E‘:-ENERAL DISCUSBION—concld.
First StahfAcopcld.

Shri K. Hanumanthaiya (Mysore ®): JfThe Budget presented to this
House has been called by different names. ] for one would call it the ‘‘incen-
tive-to-induswialists’’ Budget; 1 would give it another name, ‘‘agriculturists-
nowherc-in-the-pictute’’  Budget. The most_ serious question that/is facing
the country and agiteting the mind of this House is the problem of food. That
problem hus in no way been tackled in this Budget. There is not a single pro-
posal, there is not eyen a word offsympathy for agriculturists.. Every proposal
made,-every sentiment expressed, is for the industrinlists.  Not that I grudge
th: cencessions made to them, nor do I grudge the incentive given to them-—I

“want this country to prosper industrially. At t-he/salm-: tirne I want the ruost
serioua of the problems that India fages today, namely agricultural production,
to be tockled with as much seriousness and with ag much eagnestness as has
been displayed in the case of industrial production. Noffoubt the learned
Profess# who happens to be the Finance Minister for the tithe being dwelt upon
food production and its probleme indirectly. He gays the problem is serious,
we are importing food grains worth Rg. 130 croresfevery year, that our storling

" balunces are being depleted, and that our balance of trude is upset. He looks
at it from the wrong point of view; he does not look at the problem from the
point ‘of view offits inherent merit.  Bir, this reminds me of a story where &

ife began to cry on the deathbed of the husband. She was erying. **Who

Wil herenfter give me jewels, who will hereafter pravide me hause and com-
forts andfenr and cosmetics?’' That were the arguments used over the death-
bed and profusely was shz carying teo. So also, here agriculture is sympathised

(1109).
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with ?} wept over by the Finance Minister because it has upset the balarce of

trade Ydepioted the sterling balances and caused an expenditure of Rs. 130
crores & year.

But what hus he done really to see that this agricultural production is stepped
up? What is the amount he has allotted for the purpose?/ What is the incen-
‘tive he has presented towards that end? He weeps over argiculture in {he
fashion of the wife in that story. Here he weeps over agriculture for bis own

reasons. not with a view to give it thefincentive it deserves, it needs, and it de-
-mands. oo

Why has ugriculture been .neglected in this fashion? The primary reason .I
attribute to the very psychology, the very composition of this Cabinet. This
Cabinat consists of people who never had occasion |to go to 8 village and see
things for themsiélves—at least the majority of them—I concede there may be
very ‘honourable exceptions, but the majority of know nothing of the rural
areas, their conditions and difficulties. = They/®ponsor Bills to fix minimum
wages for industrial labour. Have they ever thought of fixing the minimumn
wagey or the minimum price that we have to pay to the producer of foodstuffs?
The honourable Minister for Industry and Suppl l

¥[ fixes the margin of profit for
the vurious merchants who deal in controls; také for example cloth, he wants

‘the procurer to have about two per cens. profit, the wholesaler about three per
cent. and the retajler nbout nive perfeent. Has any Minister in this Cabinet,
intluding the honourable the Leader, ‘ever thoyght that the agriculturist also re-
quires an incentive and margin of profit? It is a sad thing to recollect that
the father of the nation who ledfus to freedgm had always two things in view,
the vllage und the villuger and'it is u sad commentary upon the formation of
the Cabinet and ghe policy pursued by our Leader, the Prime Minister, that
these twa thingsfhave gone comipletely out of the mind and consideration of the
Cebinet. T have not seen during these two years of the working of this Cab:-
nef systey of government, a.single measure introduced in this House for the
beaefit’ of fugriculturists and for stepping up agricultural production. We no
doubt muke fiery speeches saying that if we do not produce more food we will
perish.  All the grievancgs of the rural population are met %with by the
speechies, by lip-symp'athy‘jZand not by solid eoncrete action. What is it that
impeder agricultural proddetion?  The figures show that our defieit is unly
about 10 perpcent, and we were importing that 10 per cent, But now we ure
importing t-c(f.he tune of Rs. 130 crores worth of foodstuffs. When Re. 60 oreres
worth of cidth was being'imported, Mahatma Gandhi saw what a drai was
and he invented khadi. He preached the spirit of swadeshi. We hadfto Luy
the coarse khadi oloth at higher prices in' order to stop this drain and in ortler
to sea that this spirit of swadeshi took root in the country. Now the travesty
of things are that we are paying |a higher price to an agriculturist in America or
Argentina and not the same prick to the agriculturist in our own country. This
is g sad state of affairs and nobody, ‘no Minister including the Primq Minister
has paid atlention fto this aspect of the matter. ~We have to do three things
in" order to step agriéultural production, and ] shall make three ccncrete
suggestions. Let us consider, who is :;g produce? ' After all, the villager has
tofproduce. 4Beber—RInarayan Sing h: 'Why.-- mot thesé”“péople’) These
ple will get by way of ration whatever they want, leaving the agriculturiet
Elf!tarved. They kpow how to manage for themselves.

8o after all, villager has to produce. Now, every man who gets rdued-
ted in a village[drifte to the town. Every able-bodied man goes to a lactory.
The educated and the able bodied go into the town, into the area, where
the incentive t> earn and the means to earn are far greater than/what are avail-
able in the rural areas. A mean who cannot earn Rs, 20 a month in the village
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if the same man goes to the town, and .if he works as & oooli in the rail-
way stution, he will/earn Rs. 20 a day almost. That is the state of things. In
order to sge that agriculturists get incentive, we must first fix the price, net
yawvhut is called the ‘‘fair” price, which is fixed by the whims and/fancies of Gov-
“ernment officials or Ministers as the case may be. ~But.we rhust go aboust it
in a methodical manner; we must appoint a Committee composed of consumers,
purchasers and impartial people to fix up what is required to produce & given
quantity of gruin and allow a margin of profit such asfyou allow to the retail
cloth dealer—nine per cent. or so. I would even go fo the extent of request-
ing Government to allow not e ine per cent. but to allow six per cent, ne
profit te the agriculturist. You |have fixed the dividends at six per cent. shpw
the same consideration to the agriculturist. 1 do not want more»consideration
than that, fix the margin of profit at six per cent. and then fix the price.
You use arguments,/what are called the ‘‘spiral of inflation’’ and are argus
ments of theory which you have learnt from books. . But these argumenta
won't help us ip the matter of production of food or in stopping this drain of
Rs. 180 croreson food imports.

It is good that Government is making a detertnined effort in order to solve
the agricultural problem. They wunt more agricultural machinery to be im-
ported and manures to be purchased. For that purpose, they have applied
'tof the International Bank for Reconstruction and Development. Very good.
"I hope they will be able to get what they want. I am told that the Interpation-
al Bank has got only about 400 million dollars of money and I do not/suppose
we will be able to get much out of it. We will have to depend upon’our own
growers than upon cxternal help. Now this Bunk and this International -
tary Fund deserve some attention. The International Monetury Fund wasYeon-
stituted in 1945 and the then representatives whq went on behslf of the Gov-
ernment of Indin were not representatives of Free Iudia or of this responsible
Goveriunent,  8ir Jeremy Raisman led the Delegation and he fixed the quota
for us. The other day 1 ask the Finance Minister whether, after the adven
of our freedom, he has made nny efforte to revise the quota alrgudy alloted. to
us, and he wus pleased tq say, whether we got independencefr not, it did
not matter from this point of view. This is the psychology whidh is holding yp
the present Government. If we have not been pblé to satisfy the people, if
Congress ideology and psychology have not been fimplemented in this country,
it is because the Ministers entertein such notions' about our hurd-won indepen-
dencer<'‘it does not matter’’ to them—yes, because many of them were cayeer-
istsfin the previous regime and they are careerists now. I am sorry if it hurts
the feelings of people. It has become the fashion of the Leader of the Party and
the Deputy Leader of the Party to woo people frha were either silent or active
odllaborators of the British imperialism. They think all the first-rate brain is
concentrated irt the heads of thosa people. Congressmen are feeling as if they ape
strangers in their own house. Unless the ple who fought for freedom, who
know the Congress ideology and who know what Mahatma Gandhi stood for, un-
less they come into the picture and implement the ideclogy of the Congress, this
Goverument will continue to be what it i'{xZ It will become more and more un-
pepular, with the result that some of us, r people, innocent people who have
(nothing to do with the working of this Government, will ultimately find that we
Jose our deposits in the elections. /v

Again, Sir, I was referring to the International Monetary Fund. Even the
Maismun delegation has agreed to the present quota with the reservation thap
they will be able to press thair claims later. The International Monetsry Fund.

11 ¢ x which is & ‘very important international organisstion is dominated

' by America. There are thrpe well known prinsiples in fixing the
quota—population, national income and volume of trade. Nome of these
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principles have been taken into consideratien, It is the power politics that hag
counted in the matter of composition and the fixation of quota of the I.M.F.
Hus Government of India ever paid one moment’s attention to this uspect of
we mutter?  They go on as mewrily as the previdus Governments were doing.
They think that what has already been fixed by a previous regime is sucrosanct
for ever. This is the psychology which they have to change in the interests
of the country and in the interests of the Cougress ard in order to give a good
name to the leaders who have «chosen these men. That is my humble opinion.

Mr. Homi Mody (Bombay: General): 1 hope my honourable friend the Fin-
ance Minister is not unduly depressed (The Honourable Dr. John Matthai: ‘No,
no.’) over the criticisms which have been luvished on his' Budget. 1f he will
look up the Budget debates of the lnsi twenty or thirty years, he will find inuch
the same things have been said without doing any demage to anybody. (Frof.
N. G. Ranga: 'August 15 is the only change.’) There never was a perfect Bud-
get, oad there never will be. May be that in some age when men have learnt to
live witheut the Army, the Police, the Becrettiriat, and above all, Cabinet Min-
isters (The Honourable Shri N. V. Gadgil: ‘Hear, hear; and members of the
Housel” then a Budget may be produced which may be carried with universal
geclumation, but ‘till that time............ (An honourable Member: ‘Then-there
will be no Budget!’) But till that time the Finance Minister must make up his

minid that he is there to be criticised and condemned and that no consideration
will be shown to him.

Bpeaking generally, the Budget speech is characterised by vigour and lucidity
the sort of statement which one would expect from a person of my honourable
friend’'s ability and knowledge of economics. But there are several gaps whiéh
T thiwk I ought to point out. The thing that stands out is that in the eourse of
the whole Budget statement,.there is no exposition of the monetary policy of
Government and that is a defsct in an otherwise admirable performance. What
sort of policy Government.are going to purste in the matter .of regulation of
currency and credit is o matter which is of fundamental importance, and 1 hope,
at any rate in the course of his reply to the Budget debate, my honourable
friend will say a few things about the way in which he looks at the whole ques-
tion of monetary policy. Then, again, I wish that my honourable friend had
referred in & little more detail to the fuilure of the borrowing programme of
Government in the last year or two. There is a huge deficit in capital account
which hus duly found mention in the Statement and the Explanatory Memoran-
dum. T would like my honournbie friend to dilate a little on that and tell us
exactly how he proposes to finance the capital programme of Government.

One other criticism, which is not a criticism so much of my horourable
friend as of his predecessors, is that some attempt ought to be made to provide
more acourate budgetting. A budget which on the expenditure and income side
is out by 60, 70 or 80 crores is not n budget. These are abnormal times and 1
recognise that what was possible in the happier days of old may pot bp practi-
cable these days. Both the expenditure and revenue.side may show consider-
able dificrences from the budget estimates; but, by and large, I think it is neces-
sary that the Estimates should be more accurately framed.

Tuken as a whole, T regard the budget proposals as sound. Despite the eri-
ticisms which have been made and the criticisms which will continue to pour
in for the rest of the month, looking at the present position and the economic
malaise from which the country is suffering, the need for restoring confidence,

. the nce} for balancing the budget and the need for taking oft taxation which
~proved to be deterimental to progress and production, I say the budgeb as s
wholé, is sound. My friends say, Il is all very well for you to say this
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for the simple reason that there are several features which are of help to you.
(An honourable Member: 'That is true.’) That may be true; but there are quite
4 few which are not of help. 8o far'as I am personally concerned, I do not
" stand Yo benefit by the reduction of taxation on the top incomes, whereas T
may have to pay a lot more for my cigurs, wines and the other little things with
which I solace myself in & world in which everybody is so harassed and unhappy. *
Whatever budget my honourable friend may produce, he must make up bis
mind that there will be plenty of critics who will say that he was friendly to the
rich, callous to the poor and indifferent to the middle classes. These oriticisms
have to be tuken with a grain of salt. Incidentally, salt, in spite’ of the fact
that the duty has been taken off, has not been made any cheaper,
1)

There are various types of critice in this House. There are economists;
there are lay critics. The oaly difference between an economist and a lay
critic i this: an economist is right on his facts and wrong in his conclusions,
while a lay critic is wrong on both. There again, my honourable friend has
much reason for comfort when he feels particularly depressed by some virulent
criticism’of his ecenomics.

My friends are in the habit of thinking, at least they have said so,—what
they think is o different mattor,-~that thig is a rich man’s budget. What do they
want? Do they want direet taxation to go up to 100 per cent? Do they realise
that in 1938-39, just before the war, direct taxation bore to the revenues a pro-
portion of 28 per cent. and that has gone up today to 51 per cent. even with the
reductione proposed by my honourable friend?  Fifty one per cent by way of
direct taxation of income, I should say, was good enough for anybody. It will
interest my honourable friends to know that this ratio of direct taxation to gen-
eral taxation is higher in this country than in the United Kingdom and in the
Dominions.  Take also the incidence on incomes above Rs. 25,000. It is glibly
said that the rich man eécapes. Tirst of all, I do not know who is exactly rich,
barring n few bluckmarketeers nnd' profiteers, a very exclusive class to which I
do not belong.  TIn fact, T helong to the very happy class of people who are
genernlly not affected by the budget; I live on over-drafts, and if there is a capi-
tal levy in the countgy, they can attach them for all F-care. I was saying that
if a man is rich who enjoys an ineome of Rs. 25,000 and over, the rate of taxa-
tion ia higher actually than in the United States and Canada, two of the lead-
ing indurtrial countries of the world.

The general reactions to the budget, as the Government may have seen, are
favourable. But, T must confess that T am disappointed at the- reaction of
the Stock Exchanges. The prices have actually receded sinee the budget was
announced: but that is not the fault of the budget, I think there is a general
malaise which lies too deep for most people to comprehend. T think one reason
why this has happened is that n great many people, aftcr the reassuring speeches
made by my honourable friend the Finance Minister and other members of
Government nhout the economic position of the country, expected miracles to
happen, Some of us did what we could to sound a note of caution. While I
do not*hold with the pessimism of the stock exchanges and also to a certain
extent of the husiness community, the capital position of today must be fairly
nssessed.  Tirst of all, the great change that has taken place in the last few
vears is the shift of income from the richer clarses to the lower income groups.
Unfortunately, Government have not found it pessible to tap these sources for
contribution to their loans. T think a concerted attempt. made for a savi
drive or an attractive issue placed on the market for the particular benefit of the
smaller men, would brjng out considerable sums of money. There is also the ‘
fact that there is a considerable amount of money in the black markets, which
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naturally will not come out unless you deviee some method of protection. That
is a thing which we have to face up to. There are these two reservoirs into
which a lot of capital has flown in the last few years, which are not being tapped

tagd cunnot be tapped for one reason or ancther. .

aving said this, I weuld urge, as 1 have urged over and over again in the
last twelve months, the business und the industrial community .to shed its fcar,
and relying upon the growing vealism. of the Government and their new approach
towards the pmblemtzof the day, to go ahead and give to the country what the
country has a right % demand from it. I repeat the industrial community has
a duty towards the country which bus too be fulfilled. After all, we are not fair-
weathor ssilors; fwe have to take the lean with the fat. This is precisely  the
time when the country wants the industrialist to shed his doubts and come for-
ward boldly to make his contribution te the country. In spite of what has been
very recently said aboutAhe business and industrial community, it has a proud
record behind it. At a time when everv congeivable kind discouragement was-
given to capital and enterprise in this country, a few people came forward and
established an industrial structure which, in spite of its deficiences, Ygtill runks
as the cighth largest in the whole world. That has been achieved in spite of
Govermment discouragement and in spite of discouragement from the capital
market as it is ordinarily understood. I hope, Sir, that the business and indus-
trinl community may have an feven prouder role to play.

Now, the key-note of the budget ia subdued optimism. 1 am an optimist
and I would like to look at. the rosy side of things even in spite of what I hear
from thess benches off and on. / Byt optimism must be in its place, and T think
the time has arrived for jolting the country into a realisation of the situation with
which it is confronted ~ The country must be made to face facts and T would
suggest to my honourable friendﬁ-hat, as a preliminary .to that an Economic
Survey such as is issued evgry year in the Upited Kingdom he issued by this
Government setting out all the salient features of the Nation's economy, so that
economists and laymen would equally understand what, the position'*?sy. 8o, Sir,
I hope that, before the next budget is out, the country will be prepared for what
is coming by a proper knowledge and appreciation of the true economy of the
country. 8o much is glibly said about what is right and whatfis wrong, with
the country altogether, the mass of the pepple including people in this House—if
I may say so without any offence—are not sufficiently instructed in the true
facts of the situation.

There are certain salient features of the country’'s economy which}l would
like to briefly touch upon before I go on to one or two points whiech 1 wish to
make about the trend of Provincinl and Central taxation: In the farefront
stands inflation, and I should say in spite of all that has been done/in the last

" few months that it is still far from controlled. It is true that prices have stabi-
lized themselves. So far so good, but that is not th d of it all; the time has
come when they must start receding. T find fromfthe figures that the whole-
sale prices which have steadied since June last yeat are still very high, and so
far os the cost of living is ‘concerned, which means really the retail price, the.re
has been a longer time lag between it and t.he}‘hole_srile price than is ordimarily
the: case. = Retuil prices must start receding and it is only when that happens
that we can say that we have seen the end of the peak of inflation. -(S&o—&r

Tt has been recognired. and it is a truism, that increased/prod_uction is the
only remedy and when we met in the Central Advisory Couneil so ably presided
over by my honourable friend Dr. Syamaprasad Mookherjee, figures were ‘gzven

}hiuh tended to draw a somewhat optimistic picture. Figures'can be made to
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say anything almost, but/looking at them in the right way, I should say that
whils it may be true that there has been an improvement in production, progress
has been disappointing. The real favourable factors are, gi improvement in the
relations between capital and labour resulting in theﬁ:;ction of strikes and
lock-outs and also an improvement to a certain extent‘in the transport situation.
I don’t want to give a glowing certificate either to the Labour or Transport
Ministry, but it must be acknowledged that there has been some improvement
in Jthe situation. 8o far as the meusure which was intended to combat infla-
tion viz., dividend limitation is concerned, it is really ineffective, and as a matter
of fact Ifthink it is recognized by the Finance Minister himself that its value is
only psychological and as a matter of fact whatever value Dividend Limitation
had, has been more than offset by the wage increnses which have been subse-
quently given, .

Then 1 come to another/aspect of our economy—the food situation. Re-
garding production I do not' know whether there are any reliable statistics; I
don’t think there are, and so. whatever I may say is sybject to that quali-
ficdtion. Bo, also, what the Food Minister has to say infhat connection should
be subject to that qualification. 8o far as I can judge, the production of food-
graing’ in 1948-49 was actually less than in the preceding year. I don't know
which bf us is right, but the fact rﬂmainaﬁhat more and more foodgruins huve
to be imported; as the Prime Minister observed yesterday it is the very eamse
with which we are able to import foodgrains from abroad that is coming in the
wny of our taking drastic steps in the réstoration o%ur own foodgrain economy.
We are opt to think that the mere dumping of tractors and enormous quantities
of fertilizers is going to do the trick. 1t cestainly is not going to do that. Un-
less we have trained the agriculturist in the proper use off/tractors and fertilisers,
they are going to be an expensive luxury and are not going to result in any sub-
stantial increases. The truth is that while there has been a great deal of
paganda for growing mare food, it has not penetrated to.the countrysida,ﬁ:l
whal we need is, some agency set up in the villages whereby the cultivatof.can
be induced to grow more and better varieties of food. In a volume recently
issued by one who can speak with some authority—Dr. Burns—he estimates
that'by/improved seeds and improved manure, certain foodgrains can be in-
creased 10 per cent. and others 20 per cent. Let us not therefore think éxclusi-
vely in terms of tractors and chemical fertilizers. Let us try and see what the agri-
culturist even with his primitive ways can Ido and for that I say propaganda has
to seek down to countryside. '

Then there is the refugee problem which is sadly affecting our economy. The
other day, in the course of a Bupplementary question, 1 asked whether any
effort was going to be madefto come to some understanding with Pakistan over
this problem because otherwise 1 see it i gonig ta be insoluble. There is neither
housing nor employment por food for a]l the millions of refugees who have been
uprooted from their homes, The Prime Minister's replyy®fas an emphatic ‘No’
there was going to be no approach;-later on the Prime’ Minister quulified this
reply. -I.would say without fear of contradiction that Government will come
to a stage very soon when they will have to make some arrangement ubout re-
patriubion/nt leust of thase peaple who may be said not to have been permanent-
ly displaced.

There are one or two other paints. We have been fighting inflation, but I
hope the honourable the Finance Minister realises that the trends of both Pro-
vincial and Central taxstion}re inflationary—excise on cloth of the Centre, and
excises in th_e'provinces on Articles of necessity like chillies, turmerie ete. How
is the cost of living to come down? Such taxation of necessitics arises purely
from the reformist zeal of provincial governments, which makesAhcm throw
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away large sources of revenue, und tax the necessities of the poor. And 1 won.
der whethér my honourable friend realises also that there is a confliet between
the policies pursued ¢ Centre and those pursucd by the Provinces. The
Centre gives subsidies[for food, but items of daily econsumption are being taxed
by "the Provinces. 'here are also, encroachments .on the sphere of central
tuxution by some of the Provinces. In one pravince, there has been a capital
gains tax imposed on immoveable property. Is that infconsonance with the
general policy of Government? This is a matter which®my honourable friend
might look into. ' .

I shall now refer to the question of external trade. I would say that the
value of barter arrangements has not been sufficiently realised. It is true
that most of our trade hus to be by bi‘lateral or multi-lateral exchanges, but I
think it order to make sure th#t this country receives in actual quantities what
it meeds t, namely, foodgrains, it is essential to have some barter arrange.
ments. T believe there fwas some such barter arrangement in the case .of
Russia only very recently. We are importing enormous quantities of foodgrains
from the Middle-East and South East Asia, in exchange for umer goads
which 'are just gs essential to them as their foodgrains are toffs. I hope my
honourable friend in the Commerce Minjstry will consider the ‘necessity of div-
erting some of the ordinary channels of trade to barter arrangements with speci-
fic countries in ‘respect of specific commodities.

FinaMy, if T take a peep, into the future, 1 willJsay I am full of hope and
confidence.. This country has vast resources il materials. Ite human
material i8 rich and in ' abundance. It may be that the mass of the
people are illiterate gnd supertitious. ‘But considering. the mass of
people in other countriesf there i & considerable degree of intelligence
in our masses, which witll & proper system of education would produce first-
tlass c'tizens, citizens who cap compare with those of any other, countty.
Then, qur credit*is high, and our debt posjtion js sound. And abovefall—and I
say this because T have often criticised the Central Government And I hope
to keép on criticising them till the end of time—above all, I say Bir, the
Central Govergwient has got an inestimable .asset in its prossession to-day
narhely, thfiﬁ:;gml confidence of the people of every sectjop—%And speaking
for «n impdrtant scetion ‘of the people. though not numej'ieuﬂ;. 1 would say
that. our Government is more and more pursuing policies which command
our confidence and which entitle them to our fullest support. I say that this
assest 'is of inestimable value, and I hope that under the leadership of the
Prime Minister und the Deputy Prime Minister, and under the able men whom
they have gathered round them, this country will go ahead, in spite of the
faot that to-duy there ure a great —many rocks and shoals ahead. I am
however, quite certain that when the present economic storms have been
weathered—and we are by no means alone in encountering economic storms—
our country will have forged ahead and placed itself amongst the leading powers
_of the world. N

Dr. B. Pattabhi Sitaramayya (Madras: General): I had ohserved
scrupulous silence all these days, and coming at the fag end of the debate,
I veally find myvself in an unenviable position. Because I have great regard
for Dr. Matthai, therefore my commiseration for himn i quite in proportion
to that regard. Like most of us in this House. we are unable to locate our-
selves between our convietions and our affeotions. We are democrate to the
core; hut  sometimes aristocrats, at lenst intellectual aristorcrats, or
plutocrats or even capitalists. In my home, theugh by annual income does not
average over Rs. 3,000, I am supposed to be a capitalist, My wife is a
socinl st. My one son is fast becoming a communist. And thus we ars
representing the tendencies of the times, and perhaps stand to profit which
ever party compes into power. This process of transition is inevitable, whether
it be in the family or in society or in the legislature. Whom do we represent
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in this country? We are the representatives of three and a half crores of
population, out of thirtynine crores, and therefore do not represent even
one-tenth of the total population. Naturally our tastes and tendencics have
hetn moulded by what we learnt of economics and politics in the last genera-
tion, and Dr. Matthai is the brightest representative of that gemeration. At
the rame time, he has culture enough to see what is coming ahead. His
difficulty, kke our difficulty is, to reconcile  the past with the future, thus
muking the present a mere void. In fact, there is no such thing as present,
sbecause the present at which 1 began to epeak has already receded into the
immensurable past, and we are facing the future. Apparently Dr. Matthai's
colour is coming and going, between u tendency to help the eapitalists and
draw the fugitive cap.tal into' the markets of India, and at the same time to
play the part of a demoerat. He is piaying the parts of a political Hyde and
dekill.  Dr, Jckill tells the capitalists, ‘] am doing you a fauvour’ and Mr.
Hyde tells the democrats, ‘I have not been very partinl to these people;
after all 14 as. as against 164 as. is not much of & reduction in regard to
income-tax.”’ Neither would believe him, and they both have assailed him.
1t is no wonder, because he who tries to please all, pleases none. This is tke
Position that I see now. Accordingly we have got a budget in which ihe
very members of the party to which the honourable the Finance Minister belongs
have assailed him, and assailed hiin as if they were members of the opposi-
tion. This is a most incongruous situation’ that I see, and I am afraid I may
have to take note of it in some other capacity, because either there is party
government or there is no party government. If there is no party governmens,
let it be said that there is none, and nobody would be more pleased than
mysell. But if there is party government, there must be discipline
algo along .with party government. Responsible government is always based
upon party principles. This means, unfortunately that there must be lot of
wecrecy nbout the prepartion of the budget. The Minister preparing the
budget does not break it even 0 his colieagues till eleven o'clock the day on
which it is being presented. Therefore the Ministers themselves are not abla
to udvise him, and even if they do advice, it is perhaps too late, for he has
nlready prepared his speech and it cannot be mended. So this position
requires to be looked into and it does not present a very edifying
spectacle that members of the Party should descend upon him like & wolf
on the fold. But at the saine it requires also that this Budget, to the extent
to which secrets can be shared with colleagnes, should be prepared in econsul.
tation with a certain number of people who ean be trusted to keep confidence:
in which case all this criticism would not bhe present. I am only concerned
to know that anyone who has watched the proceedings of this House would
be over bhorue by the fact that this ITouse has been cent per ecnt. arrnyed
against the Finance Minister. Even those who have given compliments have
given left-handed compliments. Oyr honourable friend, Mr. Dus of Orissa
has said that he cannot give hcarty (aﬁa’.)congmtulationn and “the honour-

able Miss Aonie Mascarene, with true Christian sympathy for the Tinance
Mipister, has showered ample cnconiums on the Finance Minister.

Now I do not wish to spcak on many matters but 1 would confine myself
to a point which has not been stressed by other friends, and that rclates to
Accounts and Audit. I have been rather proud of making myself unpopular
by lookisg into accounts in every situation, particularly with fellow-Congress
men who aré not very advanced in the matter of keeping naccounts. T amn-
rather maticulous about these matters. 1 bring the same mind to bear on the
events relating to this House and I regret to say that the Appropriation
Accounts have not been presented to this House and the Public Accounts Com-
mitle. has not met for three years. This is a sad story to relate before you
all. Mr. Deputy Speaker, whatever he the institutions that one may manage
in this world, it is ultimately the cash book that tells. Now I am only pro-
ceeding from the cash of the budget to the cash book of Government and [rora
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8 general criticism of the Budget to the ledger side of the a i
8D Msurance company, a bank or any concern whatever, ultiz(;?t‘;:;l;th]:en;t
counts must be correct and the audit must be there in time. So long as these
things are not Pakmg Place correctly, you may be absolutely certain  that
son_aet.l‘lmg )6 gomng wrong, a rot has set into that Government and you cannot
avoid it. Supposing a bank has not produced a balance sheet for three years.
and it is always taking the sanction of the Board of Directors with regard to
the Budget and the items of expenditure which should be incurred but it
1.30:_'.5: not produce the vouchers and when it exceeds the limits of expenditure:
it does not present a supplementary budget. If, what my honourable friend
Mr. Tyagi has said is correct—that Rs. 83 crores have been over-spent the
mere fact of a surplus having unexpectedly accrued, does not justify the-
Government spending it unauthorisedly, and this would not have taken plros.
if the system of audit and acconntancy had been as perfeci.as it ought to be.
It is the duty of the Public Accounts Committee to inspect the audit notes
and tl:_le Appropriation Accounts, and then having made an examination to-.
make its notes which ought' to be presented to this House for careful re-
examination: otherwise, th's presentation of the Budget, these sanctiona,
these voluminous figures—which no one understands nor has he the time to
study—all these are but a semblance of democracy which must be looked into
more carefully. This House in naturally jealous of this right which is the-

ultimate safeguard of all democracy and without which demoeracy iteelf would.
become a zero.

Th's brings me naturally to what the British used to do till 1088-80. The
British Gevernment had an unassailable reputation for correctness in accoun-
tancy and in preparing the manualk in regard to every department of
administration. They ﬁad a Manual of Accountancy, a Manual of Forests,
a Manunl of Jails, a Manual of Revenue, a Manual of Local Belf-Government,
a Munual of Police, a° Manual of Civil Disobedience and a Manual of Lathi
charges. Thus they made the administration foolproof and their audit and
neccountaney was perfect till the year 1939 when the war began. With the
commencement of the war, their morals as well as their meticulousness in
acocuntancy declined. There was a laxity of morals. The British Govern-
ment were not only the abettors of bribery but also accessories to the affair.
All they wanted was participation in the war and counteracting the efforts of
the Congress in regard to the resistance to war effort. Therefore although they
knew that high-placed men were taking bribes they supported and patronised
them and they have left a legacy of moral lnxity which we now find-it difficult
to combat. If, in addition, there is a laxity of accountancy and audit, then
I sny things are worse. You all know, and we all know that public expenditure
has increased to well nigh a thousand crores during these years. While the
expenditure has increased so many times, the Audit Department was oconsi-
derably weakened during the time when #he best officers were depleted and
iaken over to the War Department.. I do not know whether they have bacn
replaced. All that T know is that there are volumes and roomfuls of paper
wa‘ting to be sorted out in the Accountant-General's offices where there ig
neither the accommodation nor office furniture to sort all this out.- Whatever
that may be, one high placed gentleman has been complaining that his provi-
dent fund aceount has not been settled. Well, if Bismarck said that the pulse
of the Brit'sh nation must be felt in the stock market, I say the pulse and the
correctness of accountancy must be assured by the celerity with which provi-
dent funds are settled either on transfer or retirement of officers. For months
together these accounts are not settled and what ie the reason of this laxity in
regard to this accountancy”? That is a point which we have to look into.
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Hitherto, we have had a European Auditor-General.  For the:
firet time our Finance Secretary has been transferred as the Auditor-General.
He is a gentleman of established reputation, who has done yeomen service in
London as Assistant to the Finance Minister in the settling of the sterling
balance¢ and various accounts ®ith England, and also in paving the way for
such settlement by earlier vsits. I hope his position will be strengthened by
the new Congtitution. He must be above all ecriticism. He is a supreme
authority in’ himself. He is the financial guarantor of all correctness of
accounts and he must be looked up to and assisted. His needs of estabhsh:
mecut must be met. If this is possible then you will have an Auditor-General
of unexceptional ability, who will also be able to have excellent opportunities
of overhauling—and not merely overhauling—this Government, but nlso.
clearing the Augean Stables in accountancy which I dare say have begun to-
form.

In the end I will say that the Auditor-Greneral will have to audit the
accounts not only of India but also foreign. accounts. Our Embassies and
our foreign expenditure has grown up to some orores. One does not know
what is taking place. One hears fantast'c stories. Our delcgations go abroad
and on more than one occasion the expenditure incurred has become the
subject of adverse comment in this House and it is up to ther Auditor-Genera;
to extend the scope of his investigation to, and to look into, these matters and
bring his eagle eye to bear upon the examination of these things. We really
want an Indian Exchequer and Audit Act here as in England.

Lastly, Sir, I wonder why the Auditor-General’s headquarters is still Simla.
When all other people are ablec to bear the heat in Delhi, I do not see wh
he alone should be ensconced in Simla and left there to be out of touch wit
all the progressive departments of the day. If it is possible, his office must
b brought down 1o this city.

Sir, I wanted particularly to confine myself to this one point, because it is
a point which seldom appeals to the emotional temperament of members of
the legislature. It is a thing which is not popular with any of us and ¥
thought I had better incur the odium.of referring to this one aspect.

N WgT o1 Mag g TN 9T 99 A A T N 96 arde
7@ @A § AT aga & A w www Frfeargy 7@ Gwar g A
far 7 faw # ware ag dxr ard fr anfaT ag aae feas fod o
g A< firaws foemw § 1 fifd S ox ga®T T @ oI AW S
TH a%q 99 @) @1 ¢ 1@ S Aw1II AT w1, A AT gRErEaT
Fifgak afi g SevagT a2 B 9g® frgi § 1 &9 w0 o &
ST fae FA & q1¢ I TAAHS IA BN $ 19 § JTE, §H TaT9<
F agHNTT I N g Aafosy &1 FIR FA Q9| @ @
SR BT H qg TaAAR A€ A I 971 fF I IR0 AT q% FALA
® H19 qET T JATH ¥R @ €, FEArhz £ @ 9, 2T 3% (evade)
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@ @ € IFR 98 € o fF ag dfeq AaEmie AgE B gEAd
nfe< gn At g1 & AN | Tg GAS qI0WH IT B F TIAT 47 A
foq@asrga AeF A w33 &1 oF A€ fRard 13 9

g TTH ag SHT 9 1 IFeT Ta1geem™ AgE & WA & § weuy fasr
FT AIE-FT 3R &2 4 T IZ AR FQ@ @ 9 N gfeq qagra Ags
F HZ & AT wivw & L9yl § farod 9 | & g9 747 9z TR 3T 78S
FAG B HIS JPTAT A IgaT | SfFT N o A &, o fred A=
7R qfgd dq A, fmrat 7R & wivg g O 397 o qg @0 fFar
a1 f& silg w ag aw § ag A9 § 9§ wPEAS F wiw Ty F
& T & 5 agt foraeT St aAMY | qg EW & @ d) & &
'Wmmﬁtawa’tmwaméaﬁzﬁtMami feeg A qu
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|IF TIAL AZT ATAT | ITHT Jg AW A8 A1qT &6 N 7g a7z Iar & a8
HEITEST GWIES T TS AATE AR | w7 AD A wAw
T FT HIW@A T ZA Tfgh e A4 @ A qg qwAT ®
AR RBE FAAENANNTHE A ITARS § &
TITS AGI FIAT T 37 oF F1 AT FIZISRT 3 H qATH S
WA § | qK TITTT ALY S 91T UF S AT AT IqW IT I&Q
NN F gE FoIra o 5 gd wogw awF # for asd §
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I, 37 gFw grefezafors Y sarar wFAT O w9d faafdr A fs
AT & S A F FRENS a3 @ 9V fywas fggema d sae
¥ faoms o318 9 39 357 sqar @ 91 FEfegfewy R ar T g )
I AT § gATE T AT q IT IIT @I A AT AT AT A7 -
TS @ AT, yAA Y wn § A v gEa wr wran g fr Fewnfed A
& | Tedzge A AE &, FA F FAgASI A NfagFw gEF @
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AFT | T 79 W & a8 W7 6 AWG § foe W gefezaforca B

| T quedlt gl ) I fee Y aft wgAr § fF ag apa wTer w6 g,
TR A sarar g wifgd  F @Y sad g, weAw fafreT & g
ARG I8 FEAN AgA1 § 5 29 a@ A1 ) S a9 o7 g ad
FLAFA | 98 N g3 § TG IZA QN hww N9 §, N ad G
gfag 7 F7 73 98 91 ff o7 9% AfeFs ¢ & qHH vAwH= A
faggr (withdraw) & fFaT ST, 7 aF 0T AT B IFATAT FH &
fod qu weiawd 33 SRS 7@ & 5935 a8 g T8 Fw |
JAGHA AT § | X A ¥ BN B NG 37 § wefegufowy a1 quear
T8 gFi 1 AT At awg § fr s=fgafoe qad qodaw a8 &)
fee N ag frfeqrea v3@ @d § zafed d qeTr AR § f5 ag
AN AT W T S AV ZH FHA FNE BT AAT TS A4, F4E g
A9 A AT, FE A AT AL A N GAR! IW G & 9y g
gH AT F& A §, AT qA4 Aot §, 5 gW awt agi 3 wmaw
ga+ aga feai @ s=ne fean fF g Qdter §Y srfew 53 quy
sifars TaTHEE & A1 g3 aF A« T, IGT § A I7 9 A<
A T FAA I G4 ¥ §) ST @ T AR dmd N g
qrem (T8 G e ltard WY safow 737 & 54 9197 w1 e
frar ), @19 I8 a<H TTAT AR § | F N WA A 0@ g
I AE HTZ | AI9F ZT JATT IAS A g Fa) A& Favar fF e
ag @1 gurd W § 9 79 IG ATET AT F AN | RS o e
qgE A ot JAA-FTRAE RN 9 T § F: “No man, who is
investing money, is taking greater risk than in any other country
in the world.”

# aiqg 9oa g fF w@r aon @ W swiar @A araw ggi aux
FraT d 1 ¥ AIEM G N wqrr gRfgafora & for @aw gEi Awe
AT E | AW FA™ FYfAsT Y aF A0 Q0 & Agi & W savQT W;AQ
ATTHY AT AAL HATAT G |

N fre Wi ag argwrer fRqe (psychology oreate) ¥ STal 3

fr gefegafoma (industrialists) % foT aga ag1 @A 1 & oo
AT § 6 o oMY WAL § TN E, AN A qew MY
sgfaon # A9 (menace) & TATAT §, A IGFT I@ AW A
g fr g sefegaforza @) g & R od@ N fer T o3 ) @
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Faz & faqd 3e8q o7 T TANMIT & 1 AT wEIE F R
©# (steady) §, sTedw Rfa@TEA  (stabilize) & 7E & 1 ST F
g I HTATARAT § f6 918 le® W (capital goods) Y NTEAT
w4 g1, 3fF7 o N9 & Qg amedt B a™Es AT § o9 foTy
(cloth) 3T %¥ (food) , TAFT FrFAF FH FAt § AT FAT Pt
a1 @ & | FRT aMIFT I (index) ¥ WYX Far &7 ag W%
® O F GpEIIAl FY Froq AR FIAT & 1 AIE HY GIIES &7 LT
{data) JTH ar@ 7@’ & | wWhew 77 FEAT FFamTie ) gwAde
FL 9T W@ E qg Far A g AT wAT g ;Y o A o
T F A IAT IMIT § IT® FrE F'F fHFT (cost of living)
FT ¥3F (index) I STFW, FT T IZ ETAW AT QY FHT T@r
TFF Tom | fer Awgd & gy @i Qe fF SRS sarar A
fear s ¥k fRT @Y FaFT ==« e | zafeq § 3z wEa
yedr § & 3@ 0% wvgfsw # a1 I9% A9 (menace)
N AFA F T E | a®® A ST aQFT QA1 w1fze qr 3@ 7@ §
st f& gmd s & foeqmd § & A< fyawr dow w99 O
gt § N st dver a1 sWT w9 4feq I AEE A @A
oW 7 fFar 91, & aw g #ifmw s fF 0=l F gESw
W 3fFT Imamar Al 1 R\ HA@ % fF
o AT AT AT W@ § IAF fRATT 9T FqT FWT ggAr & | HOA
a7 347 40 FArd ? N AGF) SAET @F FT IeIT 98 ? fraS
g AN AT FAE @ fFAr AT IqF A @A TE IGE ATIH
¢} FOT FTWT T sarar faw g7 | $B TIAT AOH BT I @R
F< faar wfoq fo s A sTE I W @7 | S W H &
I q@Y AG T AgH | S { q@gAr Argr g v qn aw@
Wt ve w3 o fafaw uxfrfrsge® (Civil Administration) 9%
WRT @4 A ¥ | §GE ATIW ¢} FAT FIAT IAT&T WS wAT
wiey s fafre csfafredea @ v¢ AT T A @ FT
fear 1 AT #E wWAT oWy A fawar @ W FAr wW@ ? W
AT I L WTH AGAT FTH A @R ! AT FR I T HF
YT FTH T4 I GHAT 97 7 JIA qq@T ®IAG 7 A qqar
AT 9 T § g @F w7 frgr omvr § AR sy LHvATAY
{economy) ¥ aTw aff ¥ ¥ 1 ¥ ww ﬂ‘w@f quAT  wTEar
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AT T FAT 7§ meﬁaw&smmmmgueﬁ
T WE W m@mﬂa T frr aw gy e ow@d

# T & A FwAT | 9 ;T I§ aE AV qa A AE T]9F
' AT I ATFE I3 N qg wET Frawar qr fF qqq Ay
TEETHY A gEdr ff Fg A IgF AT HqF  IFET STE
sffr ag A gar | @ FAA a1 AMET FIA qqAT FAOFT
X 90 | gX fafrex gy § & 37 wrgqr & 349 $¥T sq0ar
qg A wWIE FFAT AST ST @ & | g wf@ar Haar E=2F
g fraar aar q@v gem =% & 1 wiq qgarfga weAd fF s A
@S A WE 91 I§F R q@T q90 gAT A =R & 1 I
§ IFT Og §EE H AT GFAT 9T HIT IAH ASTAT WA F SE(E
PTAT Y, I@ ¥W AW & TG AN N 5 z@ AW w7 fEIar
AT &9 grT & IqF AT =F g7 f2gr 1 SfET AT S0 FI0E
FT ©IH 4T SHE ST IR A AT FEIT g qE | AR AT
W o@gar W@ Sar § | @ a7 ag € fF s d & oasF A
WIF @I 791 g7 98 Giz FT gt @1 41 91, z@3c f£ 3Iq
IFq AFT Ag] ar | I9 aFw FEAfEF (competitive FFAET AF
fear Jm@r a1 | W yrar IFW & fear qar 0 FfFET A arR
g FHI FIW AT TET ) TEHT AE F ) FA A ATAY
foe ara s fafafea & at & §f § ofF7 y97 o5 dar
W w7 fFar g F ag e wm A g fF FQT Q1 40w
T H AT A & | IW OAPR KT AAT 3R FAL F[ §, IAN
FAT & FAT &7 F G F1X G Ag) 941 | SfdT g 7 dray
9 iF W WM W E? W AN I SN FT qET A
g w@fow s ag d4w s @ & 1 oF A AW fRys  a«f
@ R o & ok gEd aww g dww A s g € 1 gafeq
9 ag & F0 ARAT § fF gAwr amweTES &gy qu Aq
qeqr, 8 | a1 fred Twr e 0w gwATAr ® feg TAr g,
X EH TR AT O G&T WY AE @, TEHT qgq T AN IETE |
TENT Jaoq 9% & fF a9 qwTAre &Y a3 g e grothe N ave
AR T fFAT 97 IEH ATGA TEET Hifgw A @ [ 7 A9y
ﬁqﬁzwﬁaéﬁﬁﬁitﬁ@mﬁﬁwmﬁmﬁ

'E

%-ﬂz
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w0 FT o wET fa w fRar . F mwmgﬂnarsmﬁﬁ: FA
ard W §3@ A9 AFANS  (bombshell) TW IGHEAT A GHT F@
-4 ag EeFd A RS FT AT | I§ 9 AGT ST @K
AT FTE AT WX qew H faqar agew z@ AT & Gwar @
AT AR Ry SYa & a@f dEar 4r) ge¢ R gqe @ g
FRE AN wAT A1 AT N@FE A AT g ARAT § ) A
#9435 Fgq § fx vx wig aer A F @ B F agwmaEd
AT § 3a4T @7 qfF ww g W & ww@wm @ I@ 3
T M€ #1391 Tfgd | 9\ dR & QeeHE § dvaq § fovd
F AT g g &7 & | @ NEFHE FFWA 0F G479 A
fomae &Y frtaq @ qar € | ST wa fowwr D FA F Q@
AN g zafeq F az garg 9gr9 § & srar wrgar . frad @
§oos fa5 § 113 93 *Y gad Iy I w4 0 & FAAA
g Fzad @t 9 & FHOEE A1S S AET | ATH A19F fSHIG F
TR A HTAT FF IT FWI FT FAGIT (oconoession) fxar & v
f& a2 agd & wa § foa T WH #) FoFAr, ITEE, AAW
o7 f@d @ sdy 1 g TE WA A g3 AN AN § OFERASA
AT qEg g9 frved § @ Al wgd d qgq ot § | IR
foo strad & sy & fesrer O wR wT fRar AT MeEwE FY
g o g3 D oog ;Y A wgd fF gEA I a¥ gl | W@
a3l ® FAagw fRar § A IE¥ W1 AEr @ ag aaw feaEi
N QU FET G ? 4T WY Fg FE AV IEET A HET FRM
S a0 g Hifed | qed foad 9 oTE § 93 IEW@ A oAl
w%ns«ﬁqﬁmﬁﬁﬂm qEar g f& N wAATA SR
A # fad € ag TdE & qC 5y €

q@ g A A Fmsz&;mﬁmg‘t | & gawar g f5 A7

¥ gefegaurEaaT w34 w7 qexd § | F g o wyAaw § 5 oo
tﬂ;"‘mv‘tmaﬁ §¥9 (private hands) & AT a¥M | & § T
T FATF 9BA mmgaﬁtagaagaga’mfr‘ﬁaiaiwm
v, FAgIR Yoo WX Yoo T Mfwz (profit) fFa, fagiq &%
arafen fwar, a@ﬁw fad smd srewy  szAm fear afw s
- Wi B A TAARz N arw £ Fean, faegiR 9T #) W@ (evade)
e, fra® fog amow) T WA s @), o G §1A 9
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TN WS FT @ X 3§ q@9 § g g% wgan, st fow
W 7 gAR WY I9 qvg & g fear & e 39§ w3
T 3 HE oA A ) Efegeesd § g AwarAne
qTde § SOTET {ATHT AL SA, Ig H® AHIST AGH FA A AT
HF dar H3G TG qow AAGA &Y, 97 A€V FF ST (oosmetios)
FATg &1 FT | JAT A7 qqT WA A frar & A fefegaenEw
FE $ ST G W STF AT GFA § | 9 & foU I &1 w0
@ (plan) AT TfET AR AT IF AT TWAT FF AT AT
f& 93 @19 FAX qFF H AT JATA FT IH S A4 | AL A
TN § N A F98 aF FA g § F ag awe ag ;A IQ
T FTET AMfE ¢F FET AT | A IF g A F AwE QA
¥ AE qg a9 FET AgaT g f6 wmew I ;Y sAwwA f@r g
oF N @ I §, Few A" &/ (Capital Gains Tax) | T &
# W X guaAr a3 a3 & f& g defezafemw & g FEAT g
g 5 Amegdma 7 @ wWifs s fag wTET Y Swa
y &T® § TF AL FFOA @i (float) F® TF AW FiAFqAT
(bogus trapsaction) FT® IAH! 0 JTE H F74E (convert) fFar
a1 FwAT g

HTIq R0 STE FT TS 927 ZNIT, At & > T&1 gRm o
g AAH A9 |y TEE qATET 4 I 9T T oF AT v
§ AT a8 30 oT@ 9T B T AT M | A TATHT 2 AT
g FrAM Ay ag wwgd & wifke fawx & g smawm 1 & wroR
ITHT FWAT qATET 2 fear At ag Fgi § qAM 1 A wogd & I
fgedl & ®2m o Iwwr ez FAT & faer § sk N free @
IR 38 § 397 A9 SueT fFAT 91 1 A @9 & @ A A
¢ frgo fRATa@ M A9 Nationalise 4T, 36 I A @A
F A IERT RINA 4 IT@ A QAT qEAT AfewF 0 I™@ AT gAY
gur 4% & fou ar-gafes gvm | @for a0 s @ & e aga
T RSN o g g

Rt sARN g T @ag N N Jud amd § A%
Trawg & fF o wiwa &1 S o fefemaw v@ & 1 wifE
IR AR GE 919 ¥ qOE F G AT fF arw swer & wend
W awe & | gRlY 1 smqR ste| § Y yer qrg fear omar et
AN wiE A et ag & QU FW@ 1R oA &1 N o e
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(= Wgw s1® aEw)

FFN ARl g @ awe d & feard 3w &1 gw
FTTRN NTA A IS § JF &) 99 EW g § e OF
FE G AT TS F I @ gw Ag A1g ARl B few
a%g & %77 5 gua N avgd ek & A6y g w7 fear & 1 e
F A Fez § I gL F RAT § 1 @ aw@ N awT wnAw fafex
ATz A AT Afgd | 94 W JWT I(A AqTS) F Fa@ @ FIEC
W A W A wigg ST F g @A w7 AfGFT A T # )
gH AE FAAT & g g HEH for w@ & e fou wEEez
T AT I A FT w1 Tfgq e gw I SWN A FIST §F
fr g9 TR 3@ TG FW & ot a8 } 19 ol &

(English translation of the above speech)

8hri Mohan Lal Gautam (U. I’.: Genernl): When 1 find Modi Bahib spenk-
ing in praise of this Budget und o number of members criticizing it the ques-
tion arises to my mind for whom at last is this Budget meant, whom dces it
g5 ngninst and whom it is going to affect ndversely. The Budget that is being
considered ut present is not just an sccount of income and expenditure involv-
ing simple necountavcy. It involves very' great underlying principles. Now,
when, after the attuimnent of swarajya, the reins of Government fell into the
hands of thos: people who hud always been preaching socialism and they came
at the helw of wffnirs it was natural that those people who had up till now
been makige profit here in collusion with the Fnglish, who had been currying
on bluekmarketing and who had been evading the taxes began to feel frighten-
ed nmnd wondered whether this Government of Pandit Jawuhar Lal Nehru might
toke thewms.  This was o great problem facing those people who now found
themselves in a0 new atmosphere in this country. On the other hand theve were
those people who had been fighting the battle of freedom shoulder to shoalder
with Pandit Juwahar Lal Nehru und who had been holding out promises which
emanated frotn the mouth »f Pandit Jwwahar Lal Nehru and from the resolu-
tions of the Congress. 1 do not, at this time, want to repeat the old promises
and the old decisions of the Congress. I3ut even at the Congress session that
wns held just recently—three months back, in the month of December—at
Jaipur it was declired thut it wos a messuge of the Congvess which the Congress
people had to convey to every villuge, viz., that a class-less society was going
to be formed. ‘This was something conveyed to us in purticular and we, who
have come here, huve come far just this purpose that we might fulfil the mission
behind the rerolution passed by the Congress.

Now, what is to be seen is this, what is the reason behind this eriticism
that ix being made—the criticisms of this kind that are being brought forward
by members of the Congress. The reason is this that they cannot see the wny
clearly.  They are unable to see whether or not this Budget that has been pre-
pared takes us towards a class-less society. If not, the Congress people must
naturg)ly feel perturbed and if they do not fhey are not doing their duty. On
the other hand, thc proposals that have been received are of this kind. T have
no objection if you want to take thie country towardw industrialization. T
have no objection if you prepare a plan and thereby produce in this country
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those essentiul articles which are necessary for muking us strong. But, today,
espitaiieru and industrialism have, by forging a conspiracy, by reising a pro-
creuted au atmosphere which shows that this country is going to be
rumed, which xbows thut there is nu, peace in_this country. They wunt that
peuce should prevail here so thut mdustries might flourish. 1 ask, did the in-
dustrialist have @ better expectution of security at the time when the War was
going on und it wus not kuown whether the British were going td lose or win
or hus he got it now? Why were the industries going sheud then? Were the lrr@us-
triolists in greuter risk at that time when there was o War going on against
the British. in Indie or in it now? There was no risk at the time when there
were air raids from Japan, but now thay Swarajge has come and peuce prevails
we are told there is no security. Industrial peace has been brought about. Tire
Congress people have, by their efforts, checked the labour from rﬁs_ort.lpg to
strike. Disputes have lessened. This too they udmit. In spite of this the
industriglists do not feel satisfied. They still persist in saying that thix is not
enough and that still more is required ® be done. 1 would suy to vou —1 would
say to the Finuuce Minister through you—thaé gbch small things connot please
them. What they want is something very difficult. What the President of the
Chamber said wus this thut they oould not be sutistied until all the amendments
to Article 21 were withdrawn, until you mude endeavours to award full com-
pensation for propexty to be ucquired. That is the real thing. The indus-
trinlists will not be sutistied by getting these smnll concessions. And, thig is the
reason why the industrislists are not satisfied with this. 8till they keep criti-
cising. Hence, | suy that when we study this Budget we see no plan in it. we
see 1o policy, we fee Do schome which ight lead us to that goal which we have
promised our electors.  For long we preached that we would abolish the Zgmin-
dari. Al provineiul governments have gone so fur that.a number of emactments
have been passed, but those enactments ure held up today. But even u study
of the whole of this Budget does not revenl that you have made any provision
for the uboiition of the Zamindari or that you intend muking a move in thut
direction. 1 have not seen unything of that kind in it. You have not men-
tioned anywhere in the whole of this Budget whether this scheme of ours
would take us forw:erd in that direction. The language used previously by the
honoursble Minister is this: “*No mun, who is investing money, is taking great-

or risk than in any other comtry in the world."

pagands,

1 usk you if you perceive av even greater risk here than there is in Burma.
Do you see an even greater risk heve for the industrialists than there is in China?
The whole of Furope is marching towards Communism. Do you see¢ an even
greater rigk here thar there? Then why is this psychology being created that
there is n very great risk for the industrialists? 1 suy to you that if we have to
avoid this risk, if we have to suve our country from the menace of Communism
the way to do that is not that we should conciliate the industrinlists and have
no care for the pcor. Whatever taxes nre proposed to be levied under this
Budge all apply to the poor. Yoéu say the prices are steady, the prices have
been stabilized. 1 wish to submit. however, that even though the prices of
-vupltal goods might be low the commodities that a-poor wman has to do with, ns,

_ f:u- ingtance, cloth and food, ure priced fairlv high and ure soaring still higher.
Now. what does your index show? It indicates the condition of a few families
in the city only. Yon do not have the data of prices prevailing in villages.
Hence, it is not enough to say thot prices are being ocontrolled. And., even if
that be correct the taxes that you are levying would lead up to a rise in the cost
of living index und if that index rises the same circle would start. Again the
Iabourers would clamour that they should be given increased ullowances and
again the sume circle would be set going. Hence, I want to say that this is
mot ths way to chesk Communism or its menace. The proper way should Jiave
been that which is shown in the resolutijons of our Congress, which the Con-
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oss keeps decluring sud u slight hint whereof was given yesterday by Pandit
ﬁru:zmr ILul hehrugm s speich-—.thub we should make an endesvour to re-
solve the ditiiculties ot the poor people. You are not goiug that way. Let e _“f"u
you whut inpressiou is crested on the nund by .t'l-“’ things that you huve pro-
vided herein. Why huve you imposed new tuxes? Why should you have vome
fo feel the necessity for extru expenditure? The Budget that you passed last
year sud the wmount that you provided therein brought you um extra sur of
82 crores of rupees. Some 6f it you spent on the army because there was s
war going oa in Kushmir. 1 do not wish to argue about it at this time. But
1 want, to usk wherc was the necessity to spend 48 crores of rupees extra on-
civil administration. Since you happened to get gn extra amount or rupecs 82
crores hence you incurred an extrs expenditure of 48 crores. ~ What would you
have done if you hud not got that amount? Would you not have met your re-
quiremnents with that much money you had? And, if you could not pull cn with
that much mouney why did yownot say so? You spend whatever money comes
to you and you do not turn towurds” economy. 1 do not wish fo enter into &
@iscussion us to whether you should have made u reduction of two crores or
three crores but you should at least have effected some reduction even if it
was just ten pice, and then you could have said that you could not carry-on
with thut much. But you do not make the slightest move in that direction.
Had you made u move in that direction it could have been said that you effected
whatever economy you could effect and thereafter you resorted to tuxation.
But this was not done. A committee was constituted. But how could the
committee {unction? Every minister wants that there should be un increase in
the number of men already working. The staff goes on increasing. Which
staff is this after all? How many times is this staff increased already? Jusb
consider how many times is this staff increased as against the staff that existed
prior to the War. 1t was understandable at the time of the War, and, moreover
the British had to fight out the War and he did not feel concerned what ex-
penditure that involved to this country. So he made this increase in the staff.
But, has a' necessity arisen now for an even greater staff than there was at
the time of the War? The staff is still on the increase. The other thing is
that the staff that was employed at the time of the war was not uppointed by
- selection because there was no opportunity then for doing so. No competitive
examination was' held at that time. Whosoever came up was taken. But why
have you not felt the need, today, of effecting & reduction in it? The com-
mittee has made its report in regard to seven or eight ministries but you have
not reduced a single penny. I wish to submit that it is not a matter of one
or two crores of rupees. This country’s Budget amounts to 822 crores; no$
much difference would be made by the reduction therein of one or two acrores.
But why are you imposing taxes on the poor? Are you imposing these taxes
because you have the power to levy taxation? On the one hand you go on
spending extravagantly while on the other you go on levying taxes. I wish to
submit that this has a very bad effect psychologically. Last time vou reserved
two and a half croreg for economy’s sake but this time you have not reserved
a penny. This has had a very bad effect. This means that you did not pro-
ceed towards economy although you did make an effort in that direction in the
Budget which you had passed. The committee has submitted its report but
in spite of that we are not moving towards economy. I wikh to ask vou that
when you create that psychology what would be the result? The result would
be that, people would think that you have no regard for the poor. You have
crented just this impression by levying taxes on commodities which form the
necessaries for the poor. I wish to“say to you that the biggest bomb-shell
which the Congrers people used # throw into this Assembly was that of the post-
card and the envelope. Considerable agitation used $o be created thereby.



GENEBAL BUDGET 1129
Nothing elee could create the kind of stir that used to be created in the coun-
&y on thut sccre. Nobody understood the coutroversy over the exchange ratio
being 1/4/- or 1/6/- but everybody understood the matter relating to the post-
card. Today you suy that since now the letter which a villager sends to another
district would go by air he should pay three pice for a post-card. U:‘dmmly
the price of an envelope is double that of & post-card. When the price of a
post-vard was one pice the price of an envelope wus two pice. But, now th_e
envelope has come to be priced at two annus and this for the reuson that it
will now be carried by air. How many years will it take for aeroplanes to go
from ope- district te another? I feel that this would take ut least fifty years.
Today, by figing the price of the envelope at two annas you have made u con-
cession to those people who lve in big towns, whose mail goes out in the
evening from Calcutta, Bombay, Madras and Delhi. This mai] is
12 Noor ,<chunged at Nagpur et'12 o'clock in the night and arrives in all the
four towns in the morning before summise. For their suke you huve reduced
the price of the envelope from two and a half anbas to two annas and also re--
duced the price of the post-card. Why dun't you say thut iou have given a con-
cesgion to the inhabitants of these big towns and that the loss thereby would
‘have to be borne by the poor peasants. If you say that you cau understand
what would be the effect caused thereby. Whatever taxes you have imposed
apply to erticles of necessity. Heuce, I want to submit that the concessions
which you-haye allowed to the rich you have made good from the poor. I
bave no objection to your pursuing industrialisation. 1 feel that thdre is need:
for industrialisation in the country. I also feel that industries would, for the
present have to remain in private hands.  But I want 40 put you a question which
is this: have vou taken any guarantee from those people, who made large profits,
who got profits up to 400 and 500 per cent., who practised black-marketing
and thereby not only disgraced themselves but slso brought a bad name tc the
Congress and the Goverument, who evaded the taxes, for which you had to
appoint a Committee,—which Enquiry Committee is also evading the enquiry,
but 1 do not wish to enter into that discussion—from people who treated us in
thet manner,” that in future they would not charge a profit excecding three
or four per cent in industrialising the country, thut they would not practise
black-marketing and“that they ‘would produce those commodities which might
go towards making the country strong, not that they would engage in the pro-
duction of cosmetice etc. If you fail to make some such provision a wrong
interpretation might also be given to industrialisation. For this you should
have some plan end we should have such a control over that plan that it niight
lead our country to strength., If this thing is not there then I want to submift
to you that this Budget does not make up the deficiency which it should make
up. When thie is the position 1 want t¢ ask why you have given soncessions
to them. Take the capital gains tax—a small thing. From what [ understand
about this tax is that You want to say to the industrialists that there shall be
no nationalisation becausé a factory which is at present valued at five lakbs
could he converted into one valued at 20 lakhs hy means of flosting another
ccmpanty and by going through a bogus tsnsaction. And,” when the question
of 20 lakhs arises, n demand would arise tomorrow, ‘Give us five per cent. profi¥f.
Five per cent profit on 5 lakhs is one thing but on 20 lakhs it will be a differen§
stery. When the question of giving the profit arises the question of profit share
for the labpurers would aleo come up. If you give them four times profit
where will the other thing come from? It would be deducted from the share of
the lahourers whick falls due to them oue of the profit-share which you decided
last year at the time of The industrial truce. And, the biggest problem is this
that when after sometime vnu are going to nationnlise and are going to acquire
that industry you will not have to pay five lakhs se ifa price but 20 lakhs. This
it will be impossible for the country to 'do. Hence, you say that there will not
be many schemes for industrialisation.
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{Shri. Mohan Lal Guutarn] . .
1 wish to submit that this is the kind of things you have before you. This

is the reason why toduy people criticize the Congress so much. They are at &
loss to understund what good would result from this Budget to the common
people. How will the Congress people fulfil the object of the resolution that
was pussed at the Jaipur Congress Session. How we shall fulfil the promises
whicl: we have made to the people is not iudicated by the Budget. We have
come to this Assembly on bebalf of the people. When, after passing this
Budget, we rveturn from here to our villuges in the mounth of April how shall
we be able to say to the villagevs there that we have fulfilled the promises
that we made to them and that we have removed the grievances of the people.
This the honourable the Finance Minister must tell us, When we pcople fuil to
bring this home to thie villagers we, of the Congress, should also have no right
to continue here. We have come here to have the grievances of the people
rédressed. The (Government must do something to that end so that we might
be in a position to tell those people that fhese are the things we have done
with n view to the amelioration of their lot.

Acharya J. B. Kripalani (U.T.: General): 8ir, 1 have remained silent in
this House but friends have told me that T am neglecting my duty as a Member
of this House and that T must speak. I had thought that they also serve who
git in silence and listen to the wirdom of others.  (An honourable Member:
‘Purtly’). . And T have always thought that there were many veteran legislators
here who can put things better than myself, and when I see that people cam
do things better than myself I do not bring myself forward.

I have very little, Sir, to say upon the Budget because I realise that Dr.
Matthai hus to aot under certain cireumstances. What are these circnmstances?
We threw out the foréign voke, but while we did that we pledged ourselves to
continuity and we have often snid that this revolution~s not to break the con-
tinuity that has been poing on. 1t is useless then to blame Dr. Matthai for
having presented & usunl Rndget which is in eontinuation of the old Budgets.
That ix not his foult; this is our policy snd he conld rot possibly deviate from
that policy. Another thing which we have to take into considdration is this,
that recently throngh our best spokesmen we have assured capital that {lieir
interests would be safe. You will say that we gnve assurances to the poor man
also. But they were 19 years old; T think they were given in the Karachi
Congress and [ think thev ave time-barred. TFirat we must fulfil the pledges that
;v? h;tiv_.'e given now and Dr. Matthai has done it and T think [ ghould congratu-
ate Him.

T aleo am inclined to congratulate the Government as a whole. Our inde-
pendence coupled with partition made us face many ecritical and delicate pro-
blens and the Govermment has tackled them well and efficiently. We have heen
able to consolidate the innumernble States in which the country was divided;
we have further produced a few mere Provinces which are more likely to
incrense in number when the question of linguistic Provinces is  decided.
Our reputation in the international world is very high: it would , appear
that we have achieved more of swaraj in foreign lands than in  our
own country. Our representnlives are everywhere and if they are nble
to spend n little more than this poor country can afford, it is nlso very
neccssify becaure only by these means con we become the bLulwark
of internationnsl peace and seeurity. If we are isolated and look only to our
country, we will not be as philanthropic as we would be if we spent a little
more and sent our representatives to every possible country, from China te

Peru and from the Nnrf-l: Pole to Timbuetoo.

Then, we have also made the United Nations Organisation respeotable. Nok
only international but even national questions are referred to it. I thought tha#
action in Kashmir 'was only a ‘police aotion' because the Ruler as slso. the
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people had cousented to jain the Union. Yet, in order to enbance the respect-
ubility of the U.N.O. we referred this purely domestic matter to that body.
8o, | think we have done very well and I would have congratulated the Gov-
ernment upon all these achievements were it not for the fact that the Ministers
themselves do it more copiously and more eloquently, We are always told
that they have delicate problems to fuce and they have done better than could
have beeu possible in any other country. §o, you will agree with me thab
when they and their publicity departments—und I henr each Ministry has a
publicity departmeht, whose production is so greaut and so fine that the ordi-
nary Press may as well disappear—pay such high compliments to” the Gov-
ernment, I should not waste my feeble words upon thut. But one thing 1 want
you seriously to consider. Whether you are a capitalist or & socinlist of the
western brand or of the Gandhian complexion, how are you going to build this
country? Our foreign masters told us that they were carrying on the Gov-
ernment of this country by means of the ‘‘steel frame’’. We bave it on high
authority that we need this steel frame. I have absolutely no doubt that the
steel frame is needed. But what we have unforlunately today is the frame nnd
not the steel. The steel has got corroded. It wus corroded during the war.
The foreign government was interested at the time in winning the war. It did
not matter how much money was spent. Tt did not matter how the adminis-
tration went corrupt. This corroding of the steel frame, as we want to have
continuity, has been continning. We could have brushed up this steel frame
if we had so desired—and in many countries it has been porsible—but ag we were
pledged to continuity, so we were obliged to carry on this corrosion nlso.
Fverybody knew that the services were infected by corruption: thev were also -
lax and inefficient. We kept them as they were and have been enrrving on' with
them. Everywhere we go, in the bazay or in the club or in the market place,
we hear of the corruption nnd inefficiency of the administration. Of course,
tile Ministers may not be hearing all this. Tt is quite possible, because they
have no time to move in the public. They had time beiore, because they had
not the responsibility of Government, but today thev are hard worked indi-
viduals. Some of them T know actually work up to 2 A.m. and even beyond.
You oan understand what the person who works- bevond 2a.M. ean  produce.
8¢ we have continunity, and things going on ns they were going on. I cannot
see how things in India can improve unless what we hear in the bazar, in the
market place, is listened to and due credence given to it. We hear it often
esid that you need not go to high officials and the lower ones can get things
done for you for a consideration. An American friend who came to see e told
me that he wanted a First Clnss reservation from Caleutta to Delhi, and the
reservation clerk told him that there was no accommodation. But when he
threw a ten rupee note at him the clerk snid, ‘‘Wait a while. There is some
little accommodation’ and he got his reservation. When he went into the
eympactment, the compartment was emnty but for himeself. All this is from
hearsax. T have nn personal knowledge for T have no acension to offer bribes to
any official. He will be a hold officinl.who would come to me to be hribed. He
knows that for long vears T have been a satyagrali nud T have fought with pow-
ers that be and T have suffered for it. For him to ask a bribe from me would
be difficult. Nor have T the necessity to go to the bDlack market. T generally
nccent veby few invitations and issuc even fewer. 8o all  that T can say
would be from hearsay, Sir, T read in the papers that we should not base our
talk here on hearsay and rumours: but there are certain rumours which vou
cannot ignore, which come 8o repeatedly to vour ears, which come so often and
which come from such honourable quarters that vou have got to listen to them.
Tf T were to wait to give a bribe to an official. T think T will never discover the
truth, because there will be no such occasion for me. Tf T have to discover
that there is black market only through personal experience T would be never
aware of ita existence.. Ro T have to relv upon rumours and if rumours are
persistent, T must give aome credence to them. Tn polities it is not sufficient
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that you are right but it is also necessary that people must know that you are
right, and I say that this administration of ours is considered by the general
public to be not right, to be not efficient, to be corrupt. It is also supposed
by the public to be top heavy and is becoming hesvier and more expensive. I
gay. this is the instrument with which we have to work, this is the only instru-
ment by which we can bring about reform, and ‘if the salt loses ite savour
where with shall it be salted’. I eay, if the present state continues there eannot
be even a prosperous capitalismn in this country. 1 would not mind if there
was capitalism here like that in America and if there were prospects for the
poor man to increase his standard of living. Nor would I have any objection
to socialism; nor even to Communism. But what are these ‘isms’ to be based
upon? How are we to succeed? We can only succeed if we have an honest
and efficient administration which, I am told, wé have not. Not only has it
to be honest and efficient, it has also to be economical, because Government has
to set the standard. If the Government is extravagant or if it is supposed to
be extravagank, if the common man believes it is extravagant, then it connot
be effective. Many of my socialist friends say that we are pledged to socialism.
I have no quarrel with that, but on what is socialism to be built? The ad-
ministration which even in the narrow field of political administration is ineffi-
cient and corrupt, how can it be entrusted with the whole economic life of the
country! When there iz nepotism, when, as I hear, even the recommendations
of the Public Services Commisrion are sometimes set aside on some technical
ground or other, when there is chit system, how do you expect that there can
be nationalisation in this country? It is impossible; it is not scientific: it is not
mathematical. Those who cannot do their particular narrow job .efficiently,
honestly, how can they undertake the whole economic life of the country, I
csnnot understand. e must make up our minds that as long as we are not
able to clear the stables of administration, nothing will be possible. We have
spent millions of rupees upon the, refugees and yet, I can say with knowledge
that we have not been able to rehabilitate even five per cent of the refugees,
and I say, the fault is with the administration. The funds that have been
srent, have been spent without any plan. We could have accomplished much
more even by voluntary agency if we had encouraged that agency. The whole
crux of the problem is that we must purify our administration. It pats me
to refer to another'matter, which however, I must: The Father of the Nation
was shot dead. The Judge., on undisputable evidence, has told us that the
- edministration failed, that this life could have been saved. We would have
been saved the dishonour, and humiliation of having killed our great man. May
J know what has been done in order to bring to book those people who were
responsible for this culpable negligence? (An honourable Member: ‘The mat-
ter is sub judice’.) You cannot say it is sub judice, because the Government
har not preferred an appeal ahout this portion of the judgment. It is
sub judice in other matters; It is not sub judice in this matter. We
must tnke the judge’s findings based as they are qo evidence, as
conclusive.: Any way, there should have been an enquiry. Even if
there war the least bit of suspicion, there should have heen some en:
_quiry and the people should have been taken into confidence, There were ru-
mours that the siministration had failed. Tn order to give a quietits to those
rumours, there should have been an enquiry, whether the judgment was de-
Ivered or not. This war the least that was necessarv. T see it has not been
done. T do not know when it will be done. If such a thing had happened in
Tugland, T know what would have heen done; if such a thing had happened
in Japan, T know what would have happened. Some responsible person wnuld
have ripped open his stomach and committed haraliri. This is no ordinary mat-
ter. Therefore, T say, as the basis of all our reformation. of all our budgets, of alt
our schemes, of our becoming a democratin society, of our ever establishing a
new sooial erder—which it war the dream of the Father of this Nation—if we ars
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do do anything great in the national field, I say we must improve our adminis-
tration. We must make it really the steel frame that the British people said
it was in their days—whether iv wus or was not. This administration must be
like Caesar’s wife—above suspicion not because Caesar was Caesar and therefore
his ‘wife ,must be considered above suspicion but because she was really so.
"Even so our administration should be above suspicion not because our lvaders
are honourable and they are hohest, but because the administration itself is

honourable and sbove suspiciom:

Shri H. V. Eamath (C.P. and Berar: General): 1t is a melancholy fach
that the first two budgets of free India have come in the wake of national
sorrow,  Just a month before the tirst budget wus preseuted, India and the
world were stirred to their very depths by the martyrdom of the Father of our
Nation, the architect of our freedom, the prophet of peace aud the apostle of
non-violence. A day after the sccond budget wos presented, we have lost
our bard of freedom, and the hot-gospeller of Mahatma Gandhi’s ereed. I hope,
8ir, that their spirits will continue to guide our uctivities here so that
Daridra Narayan for whom they and we of the Congress huave. worked mmy -
come into his own at last, in spite of budgets, in spite of surpluses, deficits,
balancing, and what not.

My honouruble friend the }isance Minister, through the vicissitudes of his
life, from a luwyer, about which he told us ua few days ago, to the nution’s
Treasurer, must huve seerr life in its many auspects, the bright side as well us
the senmy side. I think here was un opportunity for him to huve become
what I may call Robinhood, not of the old highway type, but a constitutional
Robinhood, of robbing the rich and paying the poor and thus redressing the
imbalance of our social order.  But, unfortunately, he has not come quite up
to our expectations, and therein, 1 must say he hus failed us and the country
to that cxtent. Engraved upon the heart of modern societw, to a depth reaching
to its inmost core, is the motto of an old Birmingham Bank. The motto was,
and is, perhaps, ‘‘He who has, is’’. To my mind, this is not all. ~ Today,
"“He who has, governs.” It is n sad reflection upou the economy of modern
times, not only of India, but of the whole world, that most governments are
under the grip of big business, and finance—capital. That is & world pheno-
menon to which India is no exception.

It has been said that in India capital is shy today. There is an old
Banskrit Sloke about the son-in-law— .
“Sadd vakraha, Mdd rushthah, sadd pujdm apekshate

Kanya rashisthito nityam jamata dashamagrahgha.’

1t means: *'Always perverse, always angry, always wargs to be worshipped
or appeased or adored.”” As you all know, there are twelve rashis in the
heavenly modiac and one of the Rashis is Kanya Rashi. The son-in-law is the
10th planet of everyman, the Oth planets being, Sun, ete. :

Mr. Beputy Speaker: Is thcre any chance of the honourable member

becoming one?
An Honourable Member: J.ooks forward.

Bhri H. V. Kamath: I will only say. Bir, there is a destiny that shapes our
ends, rough-hew them how we mav. To my mind, capital is not shy, bus
oapitaliste are perverse. The Indian capitalist has cultivated studiously,
deliberately, the mentality of non-cooperation with the Government, and
Goverument—we have got some of our very best maa in the Government—must
make up its mind as to how to deal with the capitalist as they threaten to deal
with labour if they go on strike. The reaction of big businers was brought
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home to me by reading a pamphlet published by the All India Investors' Asso-
ciution, Culcuttu. before the budget was presented.  An appeul to the Finance
Minister and Government—the pamphlet is entitled ‘The economic crisis and
the plight of investors’ and strangefy enough, the remedy suggested by them
are among the remedies adopted by my friend the gallant Finance Minister.
The remedies they suggested ure to the following effect:

Substantial reduction in income-tax and super-t:;x rates,
Abolition of capital gains tax,

_ Expeditious completion of the investigutions .by the Income-tax Commis-
sion,

Other remedies suggested are—

Grant of large statutory depreciation allowances, purticularly i"u view of the
high replacement costs. :

Encoursgement of import of ruw materials for industry and progressive
introduction of decontrol.

When 1 read this, it was strangely reminiscent of the speech of my honour-
able friend the Finance Minister. It appears tome that bushess is on the whole
plenserl with the budget; and T do not know whether there is a tendency on the
purt of Government—constituted as it is, creature of circumstances and of
destiny—towards appeasing them, ag said in the Sanskrit Sloka-—

“‘Aho rupam aho dhwani” *

Mutunl admiration, one saying how nice you nre and the other saying what

fine concessions you have given. But, Bir, we should not blame the, Finance

Minister far too muuch. After all he is human and if he has erred, he will confesa
that he has erred and he will try to redress whatever wrong he might have com-
mitted. T do nct propose to wo into the various new burdehs laid upon the com-
mon man becnuse they have been touched upon by my friends already—the
various taxes such as increase on postal rates, excise duty on sugar, cloth, paper,
stationery, motor spirit and tyres and the import duty on betelnut. The in-
crease in postal rates coupled with the assurance thut maile will be carried
by air if possible reminds me of a story. 1 hope T have vour indulgence to
tell the story and I wmin sure that Finance Minister will relish it.

Mr. Deputy Speaker: The honourable member will have only fifteen
minutes, The whole time may be occupied in the story also, T have no objee-
tion.

Shri H. V. Kamath: In Anierica or England—I don’t know where—there
was an Undertskers’ Firmn. They were facing some competition from rivalg.
They advertised one day to the following effect:

“Our disposal is very quick, we will send our own #ransport and a floral
wreathe if possible.  Give usu trial.” ) .

This promise of sending 1unil if possible by air reminds me of the
same. Because the community which will benefit by this prowise
of uir-carringe, is mostly the urbur  and  business commuuity. So I
would have liked it very much if the postal rates had been retuiued as they were
for envelopes and post cards and nirmail rutes increased to three or even
three nnd a half wnns.  Let the businessman pay  through his nose. That
community can very well afford to pay that rate, but don’t increase the rates
for unvelopes and cards. T hope this would receive some wttention ut the hnnde
of the Finance Minister an®”he will try to revise this unjust scheme of tuxntion
regarding postage. There were other things which he could have taken into
acoount without giving undue relief in the matter of higher income-tax rates.
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He could have certainly expedited the meusure which hus been before the House
for the last 80 many months—the Metute Duty Bill—Death Duties. Iam afraid
there is u feeling in the country that we are not doing the right thing. It is
being postponed session after session and I don’'t know whether it will come up
in this session at all. I veuture to say that if prohibition was going to land us
in so much difficulty as regards revenue, we might have beld it in abeyance as a
lesser evil instead of resorting to 8o much indirect tuxution, The price ol salt
hus not been lowered in spite of all our efforts and 1 do not see why we should not-
impose u little duty, if necessary.

The other avenues are—

The blackmarket money most be ploughed bagk somehow and 1 leuve it
to the ingenuity of the Finance Minister to grab ﬁmis money. 1 um sure he-
has the gift of the grab, as he has the gift of the gab. Unfortunately T don’t
know how our Government is moving in this matter, because rome time ngo.
our Governor-Gieneral is reported to have recently said in Bombay

as follows:

“We may fret now about the Plack-murket but who knows ‘whether this
evil will not rerve some useful purpose and ultitnately work out towards
& good we know not of?"' A philosophical concept perbaps, but I hope the:
Government will not follow a pelicy which is in conrongpee with this dictum,
Regurding inflation, T feel the anti-inflationary policy cduld be carried out
either by reducing expenditure or by raising more revenue by direct taxation
or both. If you inorease indirect tuxution on consumer .goods, it will only-
inerease the ,cost of living and aggravate the inflationary spiral.

Then L vome to one point which has been very well made out by my friend,
the suave and debonair Mr. Shive Rao.  He referred to the Secreturint in
genernl terms. T would like to bring to the notice of one of the Ministers.
u conerete instunce which took place only recently, and I hope he will ruthlessly
deal with the slackuess and inefliciency which was brought to my ndtice only
u few day ago. 1 nm glad the Honourable Minister too ir present lLere, the-
Honourable Shri Joiramdas Daunlatram, as this relates to one of his  Joint
Becretaries whose nume 1 shall give outside if he asks for it. A frieud of mine
went to the Joint Secretarv armed with a letter from the Food Minister himself
and the Minister in that letter had asked the Joint Becretnry to  diseuss n
purticular matter with my friend and put up a note.  That letter waus given_p
to my friend over two months back and he tried to see the Joint Secretury
not ouce but four times but he put hiin off on some ground or other, und’
ultimately yesterday the Secretary told him ‘T am sorry I am going on leave
atd what is the uge of discussing with me., My kuceessor is coming und vou
might discuse with Pim." I hope that this sort of thing will not be allowed’
to go on in the Secfetarint, und that when such conerete instances are pointed
out to the Ministers stern nction, will be taken so that the good officers—nud
there are many—may not think that officers are pushed up or not pushed up
just as the Minister likes or does not like them, and that merit does not count.
This sort of attitude should not be countenanced. . Ministers must tnke netion
when there is inefficiency or slackness of their Secretaries and when these are-
brought to their notice. '

h}

Then there is the other point referred to by  Dr. Sitn Ramayvyn-—the
expenditure on foreign embnssies.  Tooking at the figures T find certain
disquieting facts. ' '

M. Dlput‘y Bpeaker: ‘The honourable member's time is up.

-
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Shri H. V. Kamath: 1 will tuke only two more minutes, Sir, if you do not
amind, snd the House does not mind. Well, Sir, on page 104, of the Demand for
Grants, 1 fiud thut for the Embussy in America, the budget estinate for the
pay of officers and estublishment is Rs. 1,70,000; for the Embassy in Russia
it is Rs. ©8,000, und for the Embassy in China whose strength is going to be
increased in the current year from four to six, it is only Rs. 97,000. Last
year it was Hs. 99,000 and this year's figure shows a decrease, in spite of the
fact that its strength is going to be incressed. In Americe and Russia the
ofticers und the establishments ure going to be decreased, in America from
ten to eight, and in Russia from seven to four. But we do not have a
corresponding decrease in the expenditure. And it is a disquieting fact—a
disconeerting fuet that some ambassadors receive representation allowances
more than their salaries. And some smbassadors, 1 am constrained to say,
have not remained at their post—whichever be their headquarters—for any
considerable léngth of time. They have been roaming about, I do not know
how much of it was done at the cost of the exchequer, or whether the cost was
met out of their own poekets. But certainly it will be very wise to cuquire
how long during the last eighteen mongths, each oue of them remained at their
posts, and how many months they spent in other lands.

Mr. Deputy Speaker: May I remind the speaker that our Ambassudors
in foreign countries are official representatives and must be held in very high
honour.  And ae I said yesterday, we should not make remarks without seeing
whether they have #dme foundation. There is no good making allegations
that our ambarsadors are roaming about, whether at their expense or at state
expenditure.  The honourable member certuinly is at liberty to ascertain the
facts from the Honourable Minister, and if no relief is obtained, then this
forumm may be used. Such allegations, I ought not to allow in this House.
1 look on these allegations with disfavour,

Shri H. V. Eamath: 1 am sorry, I was perhaps slightly misunderstood.
T only wanted to say that... )

Mr. Deputy Speaker: 'Theie is no good saying that an ambassador was
roaming about in the continent or elsewhere. Unless the member has verified
his information, it is wrong to make such allegations.

»  Shri H. V. Eamath: 1 personally know of one or two instances. Lastly,
1 have only to make o concrete suggestion with u view to increasing efliciency.
10’ effect as much economy as possible and to root out corruption wherever- it
may be. With this object, I would insist upon a new Ministry—s Ministry
of Vigilunce or a permanent Vigilance Tribunal, or whatever you may call it,
being constituted, I would say that it should he composed only of tried
public men, with no officials on its personnel, but ounly tried public men with
gervice to the country to their credit.  This Ministry must be in charge of
the duty of attending to complaints of corruption, slackness, inefficiency,
misdemeanour, and also go into the question of appointments made without
reference to the Public Serviees Commission when any recruitment is made by
sny Ministry. ‘Rhe Ministries have no time to go into these complaints that
they receive. So 1 urge that this Tribunal or Ministry must be constituted at
an early date, and all complaints in all the Ministries must come to this
Tribunal for disporal.

Before sitting down, I only want to add this. The times are out of joint,
and I would only read out from a recent speech of Dr. Radbakrishoan the
' !
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following, with your permissiou, because it is very pointed, and it applies with
great appropristeness. He said:

* Qur leaders have had a stupentdous task in theee’ fifteen months in rebabilitating hundreds
of thousands of rafugees, in getting Indian Btates into our political framework in tackling the
great social end economic problems. They require the assistance of young men and women
of enthusiasm, of earnestness, of integrity of spirit. They have been ocomplsining in bitter
umofthnhrgo-a.ni‘sllleoom ionhf:omtvuptobo;ioe?.oftholow loo :glhndnrdn of adminis-
trative efficiency. ®; re the manner ih which merit is over in public employment
m%afmd over to u‘t{sfd;lzt.hor interests. Our indepeadence seems to hn.\g intoxicated and
unbalanced us. Success has ex our weaknesses more than failure. Qur country ie today
on its trial and the great qualities which won us freedom require to be developed if freedom is -
to be consolidated. Things which are happening in the neighbouring countries of Burma
Malaya and Siam must be a stern warning to us. The attraction of Communism is not due to
the intrinsic merita of the Marxist creed. It is due to the fundamental deficiencies of our sooial
order. Poverty and hunger are the fertile soil for the growth of wild fanaticism. If our so-
oiety ia sick, if our youth is frustrated, if there are wrongs and injustioes in the social order which
are not corrected, if we compromise with cortuption aimply because it is in high places, if we
are weak in defending democracy, if people are filled with despair and seek esca in new
evangels, we cannot complain. Shortages of cesential goods, high prices, the failure of the
Government to check profiteering to control inflation, produce discontent and loosen the bonds
of authority. If we drift toward chaos, it will not be of deliberate intention but becayse of our
weakness and inaction. The....".

Mr. Deputy Speaker: We can take the extract as read.

Members: ‘He may finish it.”) I am sorry, but I have to cuall upon the honour-
able member to stop here. It is open to ine to curtail e speech to the time
fixed, or allow some time more. 1 do not want the House to go on
reminding me that this thing must be read, or sc much more time inust be
given and so on. I amn watching events here, und 1 am also aware that there
are many more members waiting to speak. I call upon Mr. Sondhi to speak
now. .

Shri H. V. EKamath: [ hope that the Finance Minister and our
Government in spite of the adverse circumstances that are prevailing will be
_able to work in such way that Daridra Narayan will come into his own and
that Government of the people, for the people and by the people will become
a reality and the cominon man will bave a life and have it more abundantly.

Shri B. L. Sondhi (East Punjab: General): My difficulty also is that of
Mr. Mody though | am not myself a capitalist ns he is. There is an uncovered
deficit of Re. 185 crores in the capital expenditure of the current year. There
is another Rs. 184 crores uncovered in the Budget for next year. What I
have not heen able to understand. 8ir, is how the Finance Minister is going
to cover this. He wants us to believe that the Government is very anxious
to fight inflation, but to leuve uncovered expenditure like this is in my humble
opinion just the contrary. Our cash balances, Bir, are dwindling every day.
The Government is not in a position to borrow in the open marked. Ra. 163
crores according to the figures supplied to us, will be our cash balance on
the 81st March 1949, and according to the Budget it will be Rs. 58 crores

_only at the end of next year. Excepting that we have some Rs. 800 croresein
the  sterling balances, I would like very much to know from the Honourable
Minister as to what are the prospects for 1850-51. 8ir, I know that the
borrowing capacity of the Government and ublic at large has" bheen very
materially affected during the last two or th years. There were half a
dozen squrces from which we ecould always draw on this account. Firstly,
the Ruling Princes contributed a lot to the loans of the Government as well
¢ the public. They are now just disappearing from the horizon. Secondly,
the non-Ruling Princes and the big zamindars were our second line of pro-
curement for capital. They are also disappearing.  Thirdly, the British
capitalist in India, because he was entrenched here in his business on
account of the political advantages that he had, was alsq interested in invest-
Ing money here. Some of the money that he made in his businessg—not all-
—wag invested in India in expanding his business here. He also, Bir, to
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the best of my knowledge is not very much interested mow. (Kazi Syed
Karimuddin: *Sorry!’) The next biggest asset in Indin  was  the Punjab,
1 have some figures showing that us much as €0 to 45 per cent. wus con-
tributed by the middle-cluss fcom that province towards new investments
bufore the years 1945 und 1946, That Punjab is today lying low. We bave not
.even sympathy from our Ministers. Some Ministers say that they have no legal
or moral responsibility for the losses thut we have incurreds Some even say
that they do not weleome thewin here in Delhi. Why are they coming here?
1 do not want to say more because 1t ix my own Government and my own
feelings are tuo well known to the Ministers concerned.

Now, Sir, I have got another grouse against the Provincial Goverumcents’
Jouns md advances that are being  given by my honouruble Minister.  The
Provinein]l Finance Ministers at the Conference held in October ‘in Delhi, were
asked to go slow regurding their plans for prohibition and the abolishment of
.zamindari. They have done nothing of that sort. The otlier day, our Deputy
Yrime Minister declured in Madras that we ure not in a position  to  have
nationnlization for some vears und people who are talking of nationalization,
when we have not the means to do ity are only erying for leadership.  But it
was only four days after that, in that very town of Madvis that one of the
Provineinl Ministers gets up and tells them in the Asscmbly: “we do 20t
agree to that”. and that they are going to nmend the Electricity Bill, which
‘they cannot do without the sanction of the Governmient of Tndia, {o reduce
‘the compensation for undertukings which they went to buy from the local
people there-~the electricity undertukings. This iz the response whirh the
Provincial Ministers are giving to the Centre.

Under these circumstances, is not it our duty on a hunis of reciprocity to
tell these gentlemen sitting there that we also have to look to our interests
in the Centre: that we are not going to borrow for vou from the market be- |
catse we eannot: we ennnot impose new taxes: please look after vourself
for this eapital expenditure that you want.

My proposal is very simple. T.et these Provincial Ministers , tryv their
Jovel best to raige ns much money ns they can through the Savings Certificates
and the National Certifientes in their own provinees and let the Centre agree
to ullow themn to utilise that for their cnpital expenditure. We will have
no grouse against them. But let it not be said that they are treuting the
Central Fxchequer, in the form of n currency printing press as if we have a
‘bottomless pit here for them to draw upon any time they like.

Mr. Deputy Speaker: The honourable member may continue his speech
after Lunch. '
. The Assembly then adjourned for Lunch till Half Pust Two of the Clock.

——

The Assembly reassembled after Lunch at Half Past Two of the Cloclk, Shri
8. V. Krishnamurthi Rao (onWof the panel of the Chairmen) in the Chair.

-

Shri B. L. Sondhl: Sir, hefore adjourning for Lunch T was developing the
point that our eapital resources are drying up one after another. T mentioned
‘the Princer, the ruling and the non-ruling. T mentioned the Britishera who
were or are engaged in business here and the class of people who are generally
cvalled the higher middle classef in the Punjab, Having dried up all these
resonrees 1 wanted to enquire  frorn the Hononrable Minister as to where
he is tooking to for the tapping of the resources which he wants to use for
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capitsl expenditure. As you know, the money thut-is still open for collection
ior this type of work is either with the war babies called the black-marketeers
or some class of ugriculturists, The agriculturist as a clasg ure not used to save
money und put it in the bank or invest them. These war babies now huve the
shadow of the I[nvestigntion Commission hovering over them. Though our
#overnment have recently decided to mnke some aMendments of the Law to
allow the Investigation Commisgion to have some reasonsble compromises with
them 1 do not know how long it will tuke for that procedure to be adopted.
Regarding the agriculturist classes unless the Congress Purty men as a whole,
who are really well known to these people, tuke upon themselves this task
which is entirely theirs and which they are shirking—I nmn us responsible us
other members of the House—we cannot tap those resourcea in any way......

8hri B. Das (Ovissa: General): Where are those resources?
Shri B. L. Sondhi: 1 know it better...
Prof. N. G. Ranga (Mudras: General): He knows his own people better.

Shri B. L. Sondhi: There ix another diffieulty from which 1 would like
my honourable friend to belp me out,  DBefore the wnar sometime between
1931 and 1933 the présent paper, steel and cement fuctories began their ex-
paunsion. By 1936 or 1937 they had practically got all their expansion
schemes completed,  They took full advuntage of it when the war came but
thore compnnies which were flonted during the war—there were huge flontations
then—they could not do  anything except put their money in govern-
ment securities during the war, because capital goods were not available,
After the war the capital goods market beemmne the seller’s market with the
vesult thut the estimate of all these new concerns beeame out of date. The
result was that these new companies have not been able to launch the
schemes for which they had gone into the market. 1 respectfully submit that
something needs to be done in this direction, because unless these companies
are ullowed to function theére will hardly be any additional production. The
old companies having worked at a very high speed, sometimes double and
treble shifts, their machinery ig rotting.  They are not producing as much ns
they would normally have done and no additional production is fsertheoming.
I for one am very much doubtful if we will be uble to keep pace with our
requiréments.

T now pass on to say something about food. As a lnyinan T have found
that this subsidy of 82 crorex vearly, for the current and the next vear. is to
my mind « political hush money. (Prof. N. G. Ranga: ‘To whom?') To you
and me. This is for the urban arens. Most of the money is being spent to
buy cheaper grain for the wrban people. T would therefore request that this
matter be looked at from this point of view. After all we are not here to cater
for only 5 per cent. which is really the urban population in India. My
friend Prof. Runga who in so solicitous nbout the agriculturist nnd the rural
arens, T hope, will go into this matter. (Prof. N. @. Ranga: ‘It is for the
Food Minister. Who am 1?") As I have been able to calculate this does not
Rave more than two to three annns n week per man, It comes to about Ra.
7 to 10 §n o year. T would therefore request that something must be “done in
thix direction. Maoreover there is another angle from which T would like to view
this question. The provincial nssemblies and governments are erying for
more and more féod. Why not utilise this huge amount and nsk thosg pro-
vincial governments to utilise this amount for producing more grain in their
own provinces.  After all our Food Minister here cannot produce more grain.
He has to work through the provineial governments and if the povincer take
up this question in right eamest this deficit of ten per cent is not difficult to
‘make up.
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‘1 have a word now to say about the civil expenditure. 1 find thut as comn-
pared with undivided Tndin the budget under civil expenditure for this year
18 more by 18 crores. Most of it has been consumed or is to be consumed by
additional posts. 1 would. therefore request the Honourable Minister to use,
his pruning knife, if he could put it through.

Delhi is well known for its roundabouts but our Secretariat is a big manu-
factory of red-tapism. It takes six men to dispose of a file which in another
country like America or England would have been disposed of by two persons.

1 now ‘come to the criticism made in this House by two honourable friends,
Mr. Goenka and Mr. Khandubhai Desai, regarding the capital gains tax.
They are very miuch afrrid that the companies and their managing agents
will swindlé the ordinary shareholder in a manner ugainst which there is no
remedy here. They forget that there is an office here called FExaminer
of Capital Issues and no new company can reconstruct ite capital without a
previous sanction of this Department. That is the negative side. On the
positive side when an ordinary middle class investor looks at this picture what
does he find? Now that the maximum dividend on ordinary sharcs has been
limited to 6 per cent. and in view of the fact that all new companies can-
not. declare any dividends for the first few yeurs, what is the attraction for
an - ordinary investor like you and me to put hig money, if he has any, in
a new concern if he cannot even participate in the capital appreciation of
his shares? TFrom that point of view-—not for the sake of the big business-
men, not for managing agents who can be looked after by this Department
but for the sake of the common investor—T offer my grateful thanks to the
Honourable Minister for boldly taking up this question.

There is unother oriticism here in regard to which I would like to say &
word or two. Rs. 82 crores has been the additional expenditure during the
current year. The Honourable Minister has been able to meet it on account of
the windfall revenue which he has beer able to get. But if we go into the
details of these Rs. 82 crores I for one would not blame the Honourable the
Finance Minister. Rs. 84 crores out of that is the amount spent for defence.
T do not think there would be any person in this House who would not say
that the amount was more than justified on account of our Kashmir opera-
tions. Then with the drought in certain parts of India we had to import
more food. This covers an extra expenditure of Rs. 12 crores. Then, the
pre-partition expenditure comes to near about Rs. 21 crores. Relief and

Rehabilitation takes another Rs. 10 crores. And we are left only with
Rs. 3 or 4 crores. :

Mr. Chairman: The honourable member’s time is up.

Bglrl B. L. Sondhi: To close, I would beg this House to take into consi-
deration one more thing and see things- from a different angle. We have now
termed our Ariny people, whom we had onee called the hired soldiers of the
Br:!nsh, 88 our national heroes; the policemen who used to treat us with
their batons are our honoured officers today; the I.C.S. and the Provincial
. Bervice people who put us behind the bars are our most trusted colleagues
today. Bir, the only class of people who helped us when we were going for
fighting the elections and put money into our pockets to cover our expenses.
I mean the business classes,,I am not mentioning the class of black-market-
eers bt the common businessmen,—why are we not changing our angle of
vision regarding these people? We may again need them tomorrow. The
elections ere coming very soon. I would therefore beg this House not to

create a new class of Harijans but to try to assimilate them and make
them as good or as bad as we are.
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Shri Deshbandku Gupta (Delhi): It was my proud privilegs to assert for
the first time tbe right of speaking in Hindustani in this House. But the
House will excuse me if I speak in English today to make myself intelligible
to my honourable friend the Finance Minister to whom Hindustani con-
tinues to be as foreign as English is to me. “There is no doubt about the fact
that the géneral discussion on the Budget provides an excellent opportunity
to members of this House to unburden themselves of the grievances that they
keep on nursing against the administration. 1 see that some members have
fully availed of their opportunity. *There are others who have showered un-
quulified praises or congratulations on the Finance Minister for the proposals
that he has put forward. T do not propose to emulate the example of the
members who belong to either of these categosies. T only wish to claim the
right of calling a spade a spade. To my mind the Budget that has been pre-
sented this time is neither a rich man’s budget nor a poor man's budget. Tt
is 0 compromise budget if I may say so, or an attempt on the part of tha
bhonourable Minister to repair the great damage which was done by the
Liquat Ali budget two years back. I do not know whether that budget had
the blessings of my honourable friend—some said it had—but I am glad that
he has sought to repair the damage which was done to the financial fabric
of this country by that budget. ,

So fur, strong objection has been taken to the increase in the postal rates.
I think this is common ground that in that respect the status quo should be
maintained, and T have a shrewd suspicion that the honourable the Finance
Minister when he proposed an increase in the rate of post-cards he never
meant it; it was merely a bargaining point. He probably thought that he
would oblige the House by withdrawing the proposed increase in the rate

of post-cnrd, and T hope he will do so.

T would like to apply four tests to the budget and T@would like to ‘con-
fine my remarks to these four questions namely, (1) whether this budget
seeks to rcmove unemployment in the country, (2) whether this budget secks
to help the removal ol illiteracy prevailing in the country, (8) whether this
budget helps to solve the housing problem of the country and (4) whether
this budget seeks to offer better facilities from the health point of view.
Looking ut it from this angle T find- that T om not only disappointed
but more than disappointed. There is no proposal contained in the
budget which would help in the removal- of unemployment. As
a matter of fact the other day when a question wns asked whether we have
got the figures of unemployment in our country we were told that no attempt
has been made 8o far even to collect” such figures. What to say of solving
the question of unemployment, which is giving strength to the Communists,
and socialists and other elements, when no attempt hag so far been made even
to register the number of the unemployed. From this point of view I hope
oven the honourable Firance Minister will agree that the budget is a dis-
appointing one.

Then comes the question of the removal of illiteracy. We are on the
threshhold of fresh elections and for the first time in the history of India we
are going to have adult suffrage. God only knows what result this experi-
ment will bring to the country. To go to the polls and have adult suffrage
with a population even 10 per cent. of which is not educated. to my mind.
Bir, is & very dangerous thing. I had hoped, and I think the House also
expected that the honourable the Finance Minister would provide in his Budget
proposals provisian for a drive against illiteraey so that by the time the next
elections were hald adult education would _becomne s ‘watchword throughout
the country, and as result of the general drive the number of éducated will
go up by 30 to 20 per cent. But I see this thing has not even been thought

of.
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Looking at the Pudget from the health point of view, I am equally dis-
appointed. ~ Last time when 1 spoke on the Budget I had raised the question
of the housing difficulties. At that time it was felt that this was a very big
necessity at the time and some constructive effort would be made by the
Ministry of Health to help to solve this problem. Nothing however has been
done so far. Today in Delhi you can get anything but & house. You cannot
oblige a person by giving him a small room howsoever influential you may be;
you can help him in any way but if he wunts a corner in some house to put
hiy family you have to ask to be apologized. This is the position. I am
therefore obliged te say tbat in all these respects it is a stereotyped Budged
§nd no imagination seems to have been brought to bear on it by the honour
able the Finance Minister. These were the big problems which are facing us
and 1 see no attempt has heen made to solve them.

Much has been said by some of the members against the relief measures
that have been put forward by the honourable the Kinance Minister. In my
opinion it would be wrong to attach undue importance to this part of the
Budget. As a matter of fact what needs our attention first is the lack of
measures which should have been adopted to economise in the expenditure.
Today our expenditure, on Defence is Rs. 42 lakhs a day. If we could
exercise even 10 per cent, economy there we could have easily saved Rs. 15
crores. Similarly, 1 find and many other members of this House alsp have
already given expression to that view, that in the expenditure on Services there
& no attempt to affect any economy. Partition has brought ruin to lakhs and
lukhs of people, many sons of the motherland who had already suffered in the
cause of the country have now been totally ruined; values in life have thus
changed considerably for them. DBut there is a class which has benefitted by
the partition. 1 wonder if the honourable the Finance Minister has- thought
of that class. 1 see today that the S.1.0s. of yesterdny are the Deputy Com-.
missioners of today in many Districts; the Deputy Superintendents of Police
of yesterday are at once made the Superintendents of Police today, similarly
the Under-Secretaries and Assistant Secretaries of yesterday sre today the
Deputy Secretaries and Jomt Secretaries., They have got a big lift
merely due to this accident, the tragedy of pertition, and have benefited
from: it. 1 do not grudge them the lift which they have got—someone had to
fill up the vacancies—somebody's loss is somebody’s gain—] would grudge
thetn this if only they were to put their heart in their work and work in the
right spirit and help to build up a strong nation and & strong Government. My
reports are that in Pakistan the spirit which animates the services is different
from what it is here. T admit, Sir, that there are honourable exceptions, I
know there are persons among the services who are working very hard, ‘but
1 must say their number is few and far hetween, their percentage is verv very
amall. 1 would request the honourable the Finance Minister to devote his
attention to this aspect of the quesiion and though not reduce their present
emoluments which thev are getting * based on the large promotions in their
salaries directly due to the partition, we should at least expect themn to effect
economier otherwise and put in- greater work. It is a general complaint that
in the Secretariat people have not got enough work to do. The Economie
Enquiry Committee which sat for affecting economies has not been able tw
produce any ‘report and it ix not known whether we will have it even next
year. What this delay in costing the exchequer is better known to the
honourable the Finance Minister than to me.

Coming to Delhi, T feel that Delhi. Ajmer-Merwara and Coorg are the three
Prowinces.—1 would call them unfortunate—, which gre Centrally administered
areas. (ntch and Himachal Pradesh have already been added to this list and
porheps very soon Bhopal will also be included. Sir, I have more than once
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emphasiscd that Delhi provides an excellent opportunity for the different
Minisiries to give u proof of their officiency. But I am sorry to say that if
1 were to review the work of the Ministries in the light of their achievements:
during the last two years in Delhi, 1 am afraid I would be exposing myseld
to the threat of disciplinary action to which the President of the Congress has
hinted today.

1 might mention that I have already had occusion to refer to the working
of the Railway Ministry in Delhi. I told the House how corruption’ was
rampant in Delhi and how the achievement of freedom has miide no difference
whatsoever in so far as corruption in that departinent goes, If T “were to teld
at length what was happening in other Ministries 1 am sure the House will b
shocked. My honourable friend the Food Minister has already come in for
good bit of criticism by the House. 1 would not like therefore to offer as re-
marks, so far as the working of that Ministry goes. It would suffice to sa
that so far as Delhi is concerned, the honourasble Minister has himself admi
ted that in the Centra!?:v-admiuiatered areas nothing tangible has been done
to add to the produce or in other words no progress has been made so far
in the annual output of cereals etc. As a matter of fuct, in Delhi even to-
day gram and fodder ure selling at almnost the same rate and 1 cannot think
of a greater condemnation of a Government than that fodder, the food far
rattle is sold side by side, the food for man at the same rate.  Thik ir  the
position so Iar as the Food Miiistry is concerned......... Sir, 1 would crave
your indulgence for giving me wnother five minutes as Centrally-administered
areas are directly uuder the Central Government and 1 would like to refer to
other minigtries.

Mr. Ohairman: If every member goes on tuking five minutes -extrs, there
will not be time left for gthers. - :

_ Bhri Deshbandhu Gupta: 1 have not asked for extension so faf. Yoy may
give me at least one minute for each Ministry,

Coming to Health, T am sorry the honourable the Henlth Minister in no#
here, but to give one illustration, may I point out that there was a Municipal
Enquiry Committee which went into the question of having a Corporation for
Delhi. 1 believe it submitted its report in the month of May 1948 and it is
more than nine months now hut the report has not heen able to get even the
comments of the different Ministries on it. This wags a statement made to me
by the honourable the Health Minister herself. 8he told me that the reports
have been circulated but no Ministry has founq time to offer any criticism
of comment on the sume wo far. Tt also took about six monthe to make a
reference to the Chief Commissioner's Advisory Council for opinion. | am
ah"]aid at this rate Delhi cannot think of having a Corporation even for an-
other year.

Then, Bir, if vou were to look at the work done by the Delhi Improve-
ment Trust or by the Health Ministry in the field of medicine etc., T am sorry
that there is nothing to complement the Ministry. 1 oan cite examples after
examples to show that there has been ahsolutely no progress. 1t appears the

Ministry has got absolutely no hand in the working of the Delhi
3r.u. Improvement Trust. Tt goes on the smine old way it was going.
In fact things are getting fromsbad to worse and there is ubrolutely no improve.
ment in the living conditions of Dethi as result of its efforts. 1 am offering this
oriticism not in a spirit of condemnation or eriticism, but with s view fo
hringing it home to the Ministerr that they owe a rerponeibility $o thie place
where they spend most of the twelve months in the yesr: it is n pity that this
place. is receiving such seant attention from them,
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+<If I am aliowed to refer to the Education Ministry, I am afraid, the re-
cord of its work is even poorer. To quote one example: the Delhi University
has made itself notorious by the wmanner in which manceuvring was . dove
before the Vice-Chancellor's eleotion this time. Things took place behind the
purdal which would shock anybody if they can see the light of the duy. 1
will tuke up this question when my cut motion ig moved.

Two minutes more, Sir. As regards the Home Ministry, [ eannot hut compli-
ment the excellent manner in which they have denlt with the R.8.5. question,
the Akali menace und the socialist threat of strikes etc. during the last three
or four months.. There could be no two opinions that the administration has
worked udmirably so far as these three things were concerned, but I amn afraid
the same cannot be suid about its aehievement in the pust. 1 would not like
to go into what happened™in the past. 1 would only say that crime hus not
decreased in Delhi, although the expenditure on the Police has gone up by at
least four to five times, Wherens we used to have only two Superintendents of
Police formerly we hnve more than half a dogen today.

I will just conclude, Sir. A word about the Ministry of Industries and
Supplics,—

1f my honourable friend the Minister for Industries and Supply were to
go to Chandni Chowk he will find how the controls imposed by himn on the
sales of cloth ete. are working.. More than 500 shops today are selling un-
authorired cloth in the open market and similarly cerenls ete. This ix how
oontrols and rationing are enforced in Delhi. Outsiders naturally judge the
efficiency of the Government and rightly so from Deihi. And they can have
but one opinion about it and that is that the Ministers have absolutely no
time to devbte to this question so fur as Delhi is concerned.

The Honourable Dr. Syama Prasad Mookerjes (Minister of Iudustry and
Supply): May I point out that the control of distribution is in the hands of

ths Delhi Administration and not in the hands of the T. and 8. Ministry a6
all? .

Shri Deshbandhu’Gupta: That argument will not hold good so far as Delhi
it eoncerned, . ’

The Honourable Dr. Syama Prasad Mookerjee: [t does.

8hri Deshbandhu Gupta: Delhi is the direct responsibility of the Central
Government.

The Honourabls Dr. Syama Prasad Mookherjee: It is not so. It is en-
tirely in the hands of the T.ocal Administration.

Shri Deshbandhu Gupta: Well, let my honourable friend advocat:  full
autonomy for Delhi and [ will be the first person to take responsibility for the
happenings in Delhi. T hope he would not hesitate to do so? .

Mr, Ohairman: I am sorry. The honourable membor has  alrendy ex-
ceeded his time.

8hri Deshbandhu Gupta: You will ex:use me, Sir. T wish.to wmake ju-t one
suggestion—In fact I wish to repeat the suggestion which I hag made list
time—that thers should be some coordinating authority so far as the Central-
ly Administered Areas are concerned. Today, sometimes it taleg more thun
six months to get a reply from the Government of India. The file goes from
Ministrv to Ministry and it takes funduly long to take decision. Therefore,
I suggest once again that there should either be a sepurate Ministry for the
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Centrally Administered areas or there should be some coordinating authority
to which all these Administered Areas may look to. The Centrally Adminis.
tered areas are increasing in number and t-gere is no attempt whatsoever made
to ussociate public opinion of these areas with the administration. It is high
time that Government opens its eyes so far as these things are concerned und
look to the resi needs and grievances of the people of the Centrally governed
areas. With these words Sir, ] resume my seat,

%I 5@ T : QAN AT ARG 59 GWG B wafd

w17 & afy e wer q@ W NT A7 W &, F wAy § q@fe
gfaai & gwmifas wefa®  economic crisis) &Y wr & gWit
ATy G1§A  (Finance) fafeer s@ga & oF  do-dowe
(well®balanced) oz qu fear § % fed & = ofew aurg
AT 1 9gT a% s qyg (luxury goods) & Fqr IR TFA
¥ATE §, 99T § AN k<@ g | Sffw s@ §F ag dmar § fv am
grEEg W ag FRA qNE X E fF w1 gAY FWT g w1 fraer
frge war &, f6 IR F13 & S o fowrs 1 Awg qqr o §,
NAAITNATE | 0% qg § @ 93 IgH- I 9T HT @i
a7t N ®FD AgrE §, IEF d@ AT qA R @y g@ Ha §
Tq9 &7 ST 3T & 9=T WRE, I faege & FST A fawar §
3% face & @iz ) faedy & 1 3fF7 W A & @gT § @t M
STHY g@d AT gD ag M g @ St | fraw sweErw
T1F & & N A9 @iz dur gvar § N fGmwt qgrar § gq aiw
freft g SR Mgm @iE @ w1 AfuwT A T @ &1 7@ fEAA
qEHT AT g f& N FEa M wwar € A mar o & gv FIm
9gad § IEY I0T "G FY gq 79 & (qfwq) fea13 (debar) ¥ & |
~F37 &) A=JT AT FI A AqWMT gA § T TA@ A Pyl & Ax
Ta®T & 937 g gwar | fewaslia 9T S @9 @ v@r g Az forma
frgs as F gar € ag @1y &1 @ gur g wWifs g fogen
AT A ENAT I AT ag AG @) @ & | AT HATY FIW &Y
A A 1 g7 WA N aEw Ag g A oS wmomg § sEwr
S F q1g a9 2@ AT FEH = gzfedY a3 34 A gW qar wI f
fepafae 7 fra aw® N @ &1 9 R Feaw A7 Fdfafedem
(Rehabilitation) # fafamzt §, s ag feeit #vq &1 u w77
TH AT g AN P AR A W E 1 AT a® § v fows
feaY ag nevwT AT § B 2 Hew &1 A AU 9T FWE &TE A
woar § fr 0w o A w1l ¥ ga & A wAAr tawgd 9AE ora
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g gz g%d & afsr 3zl AN g sfaar 9 & wr oawae
R & 9g &t fafree & o og=d .§ v w1 ag qar A &
fr frasl a6 agsie @ W@ & 1 anT gmR fafwer qiga fed
FTH | =M 7 A7 0% 987 I A IFSEFL A7 IF AT G4qT 990 |
O § frm g dqs g & @A AS qUiEr AR 9 ad, A7
I s & ogwowg feAl & @w & s @ s w) 8§
g amy A fasar §, seradl fasm g 1 9w g fomaw w
AT i ad s § O FO aug ¥ A I & fv ar
WA H TATE, 0 37 A% IF agE- § wifas T g@ &)
ANT FATT AN FSTT HAT AT T ITHT AWT §HA, IR (oF
gifaaT %7 §FQ, ATTH AT qF A X § IAK! T9A AT . ANT qY
§ N freafas MA T A 370 qaet & gf O dwr faear sed
@A HIRRAY agay |

o Amurw N IR i at an gwdTd g oW ggA
& A7 fowk X s @ &, AN @iw W w9 9T I @ &
Jowr g I A QU s awF 4 1 fyawr femwm wREw & feR
W AT A @TE AFTNTH q2v qY gW qAUT AT @ A q®
w0 fear o1 axar g | & € fz7 gq @@ wmalae A § 9
dreoza 39 g faud om wward fr god s ad wd fewer §)
A ¥y W A Sfamed w3 f @ § w amw § W
agi w1 AR o @ g A @ osTm gw few feu md wv
_qY
arAg fafaezr aifge @ 9 aga A1 Relief Measures & &,
JAFT | @A F@T g, $R G {37 qa1 IO @A § fv @ 0F
am @ T § f98d ad o wyem fewd & m% I9egE we ar
f ag & A fe oF & T 70w §, 90 AawE ghoAl & &, 9w
forr a7 UF FOT TAT Y& TIARE § AHIT FL | §@ T GF AR
THEaTA AT AT N §3 ez A 4 7 a1 IFER @ oww
a1 fF 0F FOY &7 A a7 Adequate ufendz sy & fagr ang
wg IAEIE T gYvAr q1 Sfew g awale § 5 ¥ @ v F W dwen
E'_.fmwﬁaﬂgﬁuﬁﬁﬁs&ﬁémaﬁél §TS THRT 7 77
e frar gar § fe 4 madi q18 1@ FD (Reservation in
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Service ) 8T 0¥ feqrigez & q717 gfrxal, ada wazd M AT IIN )
3fwT a3t 1> € § 43 (questions) #qsHTT fFT 9 g7 0w fafreaTd
gg war> q@n war e 5% (Department) ¥ frad Ffrom gomaw & IR
12} RIS FY 9g ®« AT FF TT FEAT TgA § HFT & AGHT & G
wgar qzar § e fe@t fafrezr A ga ara M s Tasag A N & o
ag I A3 1@ AN & a8 F7 90 frar sy gt A a@ fawre
(example)saa Y a1 @& ¥ & 9fAY fafrw dz @’ ) T Ow
fearidz & srz< qn wow § fs Mg o (Scheduled Caste ) TG & |
araAtg fafreed #Y qasag @ A A § fF 77 3 e IR qaR
gfcomr arzfiat £Y & 97 smar § 1 g dyge, AR qHo o
aza 93 fo’ s 9w wm fer 73 § 1 9% awed § fF gad g
Fifw gifes €Y sfeg 7@ =g g @A gnt fog A=Y fasd
arfed | TEARE F1 9gS 72 & fF 22 X WY TR KA1 I|WS §,
T ¥ & fr 9z FTAwR ® A0 §, A R A9 §, 707 § ;e §,
" g% wq 3w aaz fRd A F ) W w@ amar g fF SR X
T @AY WE AT I8 WAZD ® VA Qa1 wmar § ) e
T gfca Il # g q9d AT & fgid rir & Qo fear §
A o & e ag o1 e 23 g7 & ST i § WY waer Y oA
g N FE FI F3 [N A7 ATF & | I IE FIAT SH qrAT F
g & A ag war 3WA § & AN wrafed & R N st agt A
gazitcaremr as g & famsr ag yq@ g fo a1 awdr Fdrs
FTAT ATEAT § TAF IHET AT ETA 747 & AYTHE 3Py qedfy § 1 a7
& gfradt AT AR ® " TwE) |

zafeq & A1) 4 F&€a7 fF T v gg wgd & fe A W) qw
AT ATTH &Y AT NgT W9A Frelvw A4 (Relief moasures) dur g § agt
F R ag TRAT F® {F 99 £1¢ gar F4C f swEre FT v o 5w
A & SN § T8 FI7 I5 A% HT AR TF O § | IET S
SR I8 ATFT FATT 73 § fF g8 I AfY Frordy &, gAwY wowr A
frear §, g7 TAT ST K19 FTA1 TEATE | G ATS § A TAOE QY
Ad # NTIT® NG 1 § AT I8 AT & $17 §77 897 §
AMETHE & fF AT A &9 A [HOE O & ¥wT |

rafod anfac & & WX ¥ 7 3F @ T AT wA fafret
qrga & Feede w€7 f6 22 T3 A 77 fawre w73 & wYforsr
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Prol. Yaswant Rai (East Punjab: General): At this time when the
world is heeding towards a third great war, at a time when the world is faced.
with an economic crisis, our honourable Finance Minister has presented a
weli-balanced budget, for whioch 1 offer him hearty congratulations. - As re-
gards the duty he has imposed on Juxury goods 1 welcome it. But, 1 am
pained wlien T see that even tenga drivers sre heard saying, ‘‘Has our Cougress
Government gone bankrupt that .they have raised the prices of cards and
envelopes?’’ At the smine time it again pains me very much to see the duty
on ¢loth and sugar being raised. The poor people living in villages do not get
any cloth at all; they do not get any suger at all. With this increase in duty
their plight, already bad enongh, would grow worse. What a pity that from
the very labourer, who produces sugar and through whose kindness we get it,
we withhold the right to consume it. How regrettable that we deprive of
cioth the veryv.same poor labourer who grows cotton and through whoee
kindness we come to wear cloth. How nice would it have been if the loss
“that* bas heen caused had becu made up by meane other than ‘these duties.
The expenditure that is being incurred over the refugees and that which has
been incurred during the past one vear is all futile since as good mnieasures
are not being taken in regard to them as should have been taken. Look at the
condition of the camps today. There is no need to go far. If we look along
the ramparts of the city of Delhi and along the pavements on roads we shall
find what is being done for the improvement of the lot of the refugees. 1f
our Relief and Rehabilitation Minister were to go to make & tour of some
camps he would find what wretched conditions prevail there.. I remember
Fow trafic was stopped in Jullundur when he recensly visited that place.
This clearly shows that the poor peuple who live in camps cannot convey
their_ grievances to him. On the other hand, only the Refugee Commis-
sioners or other officers who are on the spot have access to the ministers and
they—the ministers—do not know what hardship any particular person is
suffering. If our Minister could atteud to this side and just take the trouble
of going there he would know everything. Only a few days back refugses
from the Kaithal Camp came to me and told me that they had been living on
Sag only, that they could get neither grain nor flour. When we are spending
so inuch with a view to the rehabiiitntion of the refugees I fail to' understand
why we have not yet come to be in a position to rehabilitate them during the
period of a year and a half that has already passed. Had our arrangements
been good and we could iehabilitate them and make provision for them we
wonld, on the one hand, have_saved the expenditure that is being incurred
while, on the other hand, the tax that would have been levied on the income of
the refugees from the work done by them, would have gone to increase our
revenues.

There is a third source whereby we could have effected a saving in the ex-
penditure. The money that we propose raising by the levy of a duty on cards
and envelopes and sugar and cloth could be raised by this means. The amount
that is being spent over the defence forces and the expenditure whi¢h, we are
told, is being incurred in Kashmir could be reduced. The pamphlets whieh
must have been received by all the honourable members only a few days back
reveal that we have spent the money in vain. The things that are tsking place
in Kashmir before the plebiscite show what is going to happen there. Then
what for are we spending so much money? '

I welcome the several relief measures which the honourable Minister hos
proposed. At the same time I want to tell him that he has forgotten one hing.
Last year Shri Munishwamy Pillay tabled n resolution that ‘‘Rupees one crore
be reserved by the Central Government for those people who are the most poor,
viz., the Harijan.”" Upon this another resolution was tabled by Seth Govind
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Dasji. He suggested that an adequate amount be substituted for Rupees one
crore. That resolution was passed. But I am grieved to find that even in
this budget there is no provision for the Harijans. The Central Government
have given a promise that they want to give 12-1/2 per cent. reservation in
services in each depuriment to Harijans and poor labourers. But only the
other day I put questions and enquired from each minister as to how many
Harijans were employed in his department and when and by what means did
he propose to complete the 12} per cent., but 1 am sorry to say that no
minister has paid attention to the fact as to when is that twelve per cent. to
be completed. This is going to be an example of ‘Charity begins at home’. I
know there is no scheduled caste in any department. The honourable ministers
cannot even ‘give so much attention to this matter ss to see that they have to
employ so many Harijans. Our graduates, our M.A.s, highly educated peoyle
are running from pillar to post. They think that they have acquired all this
education in. vain unless they get jobs. Tt is a policy of the Government to
equalize all. They say they are with the cultivator, with the "labourer,  with
the poor man. Big and high promises are made with them and it is said that
considerable expenditure is made over them. Everywhere their sad tale is told.
But the plight of thes. Harijans is the worst. Those who have toured the
country side know how much suppressed these people are. If there is a quarrel
in the village false cases are trumped up against them. When they take their
coinpluint to a “police station they find that there is no man belonging to their
community there. There are other people sitting there whose principle is that
anyone who wants to present his appeal has, on the reverse, to undergo“beating
and suffer imprisonment. This is the kind of justice meted out to the Harijang
and the poor,

Hence T would appeal fo you that if you want that everybody should be
huppy and comfortable you should, among other relief measures that you have
brought forward, adopt some such measure whereby the status of the people
of that category could also be raised and society could be equalized. When
this is not done the Communiste go and preach amongst them, saying, ‘You
get no bread, you get no cloth, you have to wark so hard.’ They are misled by
this talk, follow them, and are inclined to work under their leadership. [t is
your duty to save them from being misled like this,

Not tuking any more tine 1 would, in the end make a request to the honour-
able the Minister of Finance that he might try to give these matters his.
consideration.

Bhri 8. M. Ghose (West Pengal: General): I should like to confine my
general discussion on this budget only to a few observations, not in connection
with the working of any particular Ministry, but relating to the underlyiug
principles of the budget as a whole,

Every one of us knows, and it has been expressed by almost every honour-
able member that the problem of the common man today is the problem of
food and cloth. Thers is another aspect of national problem about which we
should rot remain unmindful, end that is, how to make our nation great. how
to mdke our people conscious about the role that India shall have to play in
world affairs, and aiso to remember the great teachings of Swami Vivekananda,
Aurabinda and other great leaders of India, who taught us that:India hus a
message to the world and that India has a mission to fulfil.

Now, after achieving our independence, when we are balancing our budget.
and at the same time trying to remain conscious about our future role, when
W are trying to meet the needs of the common man, we are confronted with
one thing and it is this: how best we can create facilities for the common man
to earn his living and contribuie his mite to building up the future India, which
was the dream of our great leaders of the past. We know and most of us have

,
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expressed that opinion also that without making a great effori to develop our
industrics, we cannot even touch the problem. How to stimulate the indug-
tries? Muny of ug at first thought that without nationalising industries,
without having u complete progranme of socialism, our problem cannot be
solved. Muny of us bel'eved also that when we had achieved our independence,
when the Congress was in power, a serious attempt would be made to- have
a complete progrumme of nationalisation and socialism. But, I am sorry, Bir,
and 1 regret to smy, that our effort hus only produced confusion. .

Now, having failed in that divection, having our eye on the present day need
-of the common man, as well as the failure to induce our industrialists or capita-
lists to co-operate with us, 1 do not see why we should not sympathise with our
honourable Finance Minister for the way in which he has tried. ta approach
the problem; not that he hud not in his mind the problem of the tommon man,
not thut he does not know how to natimalise or bring in socialism: but as ha-
-'has already said in his speech also,.the internationdl and national set up in
which we function today compels us to taks up this course of compromise.

Having said that, now, I come to the question of refugees, especially the
problem of the refugees from East Bengal. There are two aspects of that
problein: ove is of those who have come to the Indian Union, how to rehabilitate
them; and the other is of those who are still in East Bengal in a sense of in-
:security, trying every day to come out. And by coming out from East Bengal,

they will no doubt add to the difficulties of our Gorvenment for rehabilitating
those who bnve alrendy come.

In this connection T would like to point out that those now living in East
Bengal, their number is more than a crore. Although they are citivens of
:another Stufe, we cannot remain quite unconcerned about them because I fecl
-strongly thut it is the concern of our Indian State and it is a first class prohlem
for us. Sir, if those little over & crore of people ure forced to come out from
East Pnkistvn to India, | don't know how far and how long this newly horn
State of ours will be able to bear such strain and burden. Therefore although
they are hiving in a different State, I consider that it is 4 great problem «f ours
too. We shall have to think not :ml{ in terms of how to rehabilitate these 15
‘to 16 lakks of people who have come but also to find out some means by which
we can crente n sense of security in the minds of those who are still living in
Enstern Rengal. Bir, in this connection my submission is that a Becurity In-
‘surance Corporation may be set up with the participation of both Governments
which might look ufter the security of the minorities in East Bengal as well as in
West Benunl if they so desire, The value of life and property of those living
in Fast Bengul may be registered und some sort of insurance certificate may be
issued ogainst any damage done by communal aggression.

- [ =

Then the condition of the Hindus in Fast Bengal has so much detericrated
that zomething should be ddne by a joint move of both Governments to im-
prove their cconomie condition. I submit another suggestion for the mjiddle-
cluss Hindus, i.e., those who are living in Fust Bengal to give some hope in
their minds. Being full fledged citizens of Fust Bengal, they may be entitled
for mervice in both the Bengals. The right to contest election of local kodies
ulso may be given to the minorities of both the Bengals. It oan be done if a
new restricted citizenship is created so far as Bengal is concerned. So far as
rehabilitation of those who have come is concerned, the problem is such and the
grievances of everybody interested are so enormous that unless Government is
.determined tc rehabilitate these people immediately, eoinefhing very grave ué
‘any time muy happen. The vroblem of rehabilitation aa I have seen %o far ss
‘West Bengal is connerned. they proceed on a certain line on the understanding
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that the Central Government will belp then after a few months when they have
accumulated all the facts and collected materials but suddenly they arve told
from the Centre that they arc to proceed entirely on a new basis. [ mmn giving
ouly one iastance. At first it was given to understand that loans will he
given to individual refugees and on that basis several thousand applications
were received, examined and a few hundreds sclected. Suddenly after 8 or 4
monthg when those applications were selected, a circular went ti:ere from the
Centre that loans should not be givep to individuals but only through Co-
operative Societies and the refugees should be asked to form Co-operative
Bocieties. Sir, in this way I don't know why the Central Government should
allow such huge wastage of public money as well as the services of our Govern-
ment cificials. Tf Central Government had a plan not to give loans to indivi-
duals that cught to have been made known to Provinciul Government fruan the
very: beginring instead of asking them to prepare lists for individual losns.
Then the carps should immediately be abolished and the people should be
rehabilitated. Another complaint of Pengal against the Central Government
is regarding the allocation of income fax and jute duty. T am reading from
the speech of the Finance Minister of West Bengal:
1960“ In spite of our representation, the Government of India has decided that till 31t March
1) the Government of West Bengal will receive 12 cent of the to vinoial
M&Lm-u;nww%wmwmmpgmamemm /
(2) the share of jute duty allocable to the provinces will be reduced from 62§ per cent.

awarded by Niemeyer to 20 9 only of the net proceeds and that the total provinciul share will
be distributed among the jute growing provinces in proportion to the amount of jute grown in
each province'.

Then the Finance Minister says:

“ T regret to have to say that on questions like these the Government of West Bengal has &
feoling that i does not. receive ate attention in Delhi", -

I would like to draw the attention of the Finance Minister to this question.

Then before 1 resume my seat 1 would have been glad if there was some
provision mude in this Budget as token grants to the services rendereq by the
Rama Kriskna Miswon and Sri Arabindo Mission in spreading our eulture vut-
side [ndia throughout the World and enhanciiig our prestige also. T would have
been very muck glad if there was some provision made in this Budget as token
grants to these institutions. With these remarks, 1 resume my seat.

Maulana Hasrat Mohani (U.P.: General): Sir, may I point out that the time
is up for this discussion. and we should start the other business...... _

“ Mr. Chairman: ] know when the time is up.
Shri Radhavallabh Vijaivergiya (Madhya Bharat): One aspect of the budget

which has given satisfaction to many of us who come from the States is that in
matters of finance and economy of the country, the States are also oming on
the same level as other provinges, and our eentral budget is really becoming the
budget for the whole India. And to-day the representatives from nearly all the
States are here in the House and taking their due and active part in the Aplibera-
tlous of the House and the people of the States are sharing the responsibilities
and the’ advantages like their brothers and sisters of the Provinces.

The States, with a few exceptions, have been neglected so far. There arc
vast possibilities in the States, awaiting development, say in the matter of land
reclamation, irrigation, etc. so that our food production which is so very shoré
of our requirements, may be increased. Besides these, there are possibilities
in the States for commercial and industrial development, and also in connec-
tion with our forests and mineral products. 1 would invite the attention of the
various ministries here to give special attention to these areas in the States
where there are such vast possibilities “for different kinds of development.
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In this connection I would like to refer to the wonderful, almost iraculous
work which our Deputy Prime Minister hus done in such a short time, in bring-
ing about the integration and consolidation of about 600 Indian Stutes. 1
might also here make mention of the fact that things are not all well in the
difterent Unions. Of course the reason for that is that® the process of integra-
tion is going on and interim arrungements are being carried on there, and so
in the c'i:mnges that are being brought abotit, the pepple of the States, especially
those of sinull Stotes are facing great inconveniences and hardships. Thercfore
1 would request the State Ministry to arrange for a proper .machinery to give
more sttention to the grievances of the people in the small States.

Sir, coming to the budget proper, it is true— snd wo cannot deny it- that
it is very difficult within two years of our independence to form or bring out our
budget of finances and eeon®my on a sound basis, Kspecially so when our
country has been under foreign rule for the pust two hundred years, and thal
foreign rule has left the evils behind, of a foreign economy. There were also
the difficulties caused by the effects of the war. There were also the d.sturban-
ces which followed Independence. But still, T would like to ask whether this
is the best budget thaf we could have had. Could we not have had 1 bettar
one? | fuel we could have had a better one, even under the present difficult
circumsiunces. Bir, the comman man, the masses of our people measure your
budget in terms of food, cloth and fuel, and if they find that their difficulties i
thesc matters are decrensed, or increased, they form their opinion of vour budget
accordingly. If we look at the budget in that light, we find that the prices of
comnmodities have been on the increase. For instance, in February 1947, the
price irflex of food waus 290-6, in Februwry 194% it was 3485 and the prosent
index for February 1949 is 884. Similarly about the price index for textile pro-
ducts. For February 1947 the figure is 812, [or February 1948, it was 374
and for Februnry 1949 it is 381. The general price index in February 19047 was
2022, for February 1948 it was 842:8 and for February 1949 the figure is 870:5.
Therefore, for the common man, things have been becoming worse and worse,
and this budget has not evoked any enthusiasm or support from the common
penple

The big business in our country is well-organised, they huve ull the neces-
sary resources to make their influence felt on the intellectual people of ludw
and also on the Government. And therefore they have sunceeded in obiaininy
several reliefs. The honourable the Finance Minister has given relief to the
extent of over Rs. 6 crores to big business in his budget proposals, just to gdin
their confidence, the confidence of fhe business community and to provide in-
centive for investment and production. But what about gairting the econfidence
of the common people? After all it is the namman people who are going to
count and we cannot ignore the grave “dissatisfaction that is present —n the -
common people on account of the difficulties they have to experience at the
present day. After all the real asset. the real strength of the country :re the
millions of our nationals, and if they are happy, if they are good and if they are
strong, and united, then our country too and its finances are strong qnd our
freedomn will Lecomo stronger and stronger, and we will move on _the‘ right
path. But if these pcople lose confidence in the Gqyernment, or if difficul-
ties are increased day by day, and if there is discontent among them,then we
cannot progress for. We cannot move far. After il their support is the
main thing. This moming my friend Mr. Modi emphusmet}_ that the Govern-
ment had great strength because the whole country was with them, and th;gt
the millions of our countrymen were with them. It is true the country is
with the Government. But it is not with the Government to benefit the hig:
business and the cepitaliste. The country is with the Government to sireng-
then the whole cnuntry and raise the standard of life of the people. Bir, our
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etvil expenditure has been increasing, aud we must call a  halt somewhere.
In the revised estimuteb for 1948-49, there has been an increass of 48 crores
in the civil cxpenditure. How long are we going to increase this exp:nditure?
And us the coet has gone up, has the efficiency increaged? No. It is clear
and | think that is the general concensus of opinion that the efficiency of the
administrution and oi the civil service hus not increused. Many high officials
here and resnonsible people inform me that there is favouritism in most of the
Depurtments. What happens is, when one officer becomes in charge, he to
entrench himself brings in his friends and tries to creute new posts and further
brings in more and more of his own people, Also in the appointments, what
bhappens in the Public Service Commission is this. Appointments are nade
beforehund aud after a few mouths when the matter goes to the Public Bervice
Commission, the sam¢ uppointments are approved, because one of the Secre-
taries of the Department is there sitting on the Public Service ommission,
while waking the decision. Therefore officiency has not increased. We must
aim at incrensing efficiency. We must also give relief to the common people.
Last veur we gave some relief to big business, and this year, aguin we have
given them further relief, at the cost of the poor people. The price index of
all the necessarics of hfa hgs been increasing, gnd we have now raised the duty
on even coarse clcth and sugar and on articies of travsport. Similarly, we
have increased the postal rates on postcards and envelopes. Who are going
to get the advantuges of these postcards and envelopes which are now to be
sent by air to diffcrent parts of India. It is clear that the big business is going
to benefit from this urrangement at the cost of the poor people. For instance
1 come from ihe States. [ know that in the Btates the ordinary means of
communication nre not even well develoged, leave alone air communications,
When there are not even proper systems of roads and railways, what benefit
are those people going to derive—those 9 crores of people—from this move-
ment of letters nnd posteards by air? It is clear that the whole thing is that
big busivess is goivg to benefit at the cost of the ordinary people.

Then, Sir, the matter of abolition of the Capital Gains Tax is a very scrious
matter and it is fiaught with serious consequences—perhaps dangerous con-
sequences.  Vor if this taxation is removed, then many industrios will re-
capitalize their plant and later on if nationalization tukes place 'the nation
will have to pny very high costs, or they will derive benefits in other ways in
the deprecintion valne thut they will be allowed and by way of dividepds.
Therefore, T strongly oppose the abolition of the Capital Gains Tax.

Similarly, in the Capital Budget. we have to be very careful. In 148 we
had 274 erores ns bulance and at the end of the next financial year, that is

Mareh 1950 our cash balances will b& Rs. 58 crores. This is quite a serious
matter,

Similarly, we hdve to organise our export trade also on a bettsr and
sounder basis.  As our honourable the Finance Minister pointed out we are
findine gent difficulties and having deficitd in hard currency.

Sinilarly this matter of food: we are very short of food and yearly we are
inerenging owr import of food and spending more money on them. We have
imported 150 crores worth of fond from foreign ocountries and we have spent
ucarly Rs. 82 crores on subsidies in these food matters, this year. The Min's.
try of Agriculture is carrving on a Grow More Food Campaign. There is a lot
of pamphleteering but real work is not so much as perhaps oould have been
done. 8o, what should be done is that thess Grow More Food campaigns
thould be organired on sounder basic and there must be a plan drawn up—a
short-term plan snd a long-term plan—and effectively implemented and the
requir «1 machinery reformed in the Centre and in all the provinces: there
should be very etrict supervision over each province and Sta‘e o see that the
programrce i8 being carvied out according to Schedule,
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In the end 1 would merely say that to go forward we must - mobilize the
nation for ‘frecdom: we must gain the full support of the nation. There is
great dissatisfaction all round and if we are to succeed, if we are to reap the
fruits of freedom, the nation must be mobilized. The nation must feel the
glow and blessings of freedom and the common man should feel enthuiastic in
the budgets and in the freedom of the country. Therefore, we must ergunise
our budget and our finances in such a way that the common man gets the
greatest benefit and the greatest relief possible in matters of taxation, and the
price index and.the cost of living come down and inflation is checked as carly
as poseible, .

Mr. Tajamul Husain (Bihar: Muslim): | wae going to make a complaint
to yougbefore 1 had begun iny complaint ugainst the honourable the Finance
Minister. But since you have very kindly nllowed me to speak 1 think-T hail
better not make that complaint.

Mr. Chairman: | may point ouf that the honourable "member has only
ten minutes,

*
Mr. Tajamul Husain: Fverything will finish in time, I will not be long.
1 think 1 will make my complaint. My complaint is to yvou. [ do uot care

how long it takes but it is for future guidance and not for the present only.

This Budget belongs to. the Congress Government: it belongs to the
Congress 'arty: it belongs to every honourable member of the Congress Party,
Jiverv member of the Congress Party is equally responsible for the Budget.
1 am not in the Congress Party. 1 find that more time has been given to the
members of the Congress Party than to those who are not in their party. Since
this morning 1 have been trying to cateh your eye and T have not been able o.
But 1 am grateful that at lart .........

Pandit Thakur Dag Bhargava (East Punjab: General): Many other
houourable members have spoken who sre not in the Congress Party.

Mr. Tajamul Husain: T say that more chaneces have been given to them
than to those who are not in the Congress Party.

Honourable Members: 1In proportion to their representation in the
House! | ’

Mr. Tajamul Husain: Now I will begin my budget speech.

Mr. Chairman: The honourable member has already taken three minutes
in hig introductory remarks. He is left with only seven minutes more.

Mr. Tajamul Husain: There is an universal ory. What is that ery?
The universal cry is to reduce the poor man’s burden. Fverybody says:
reduce the poor man’s burden.  Whether this universal cry is wrong or right
is not the point now. The only point before us is whether the honeurable
the. Finunce Minister is going to listen to the universal cry of the poor people
or not. 1 have not the least doubt that the budget has muny good points
I say this in spite of the fact that every member of your party has been
condemning it. 1 say that there are muny good points in the budget. 1In fact
I am prepared to say that the budget is a good one. But I am not going
to speak on the good points of the budget. Those points are obvious. T will
mention only a few points which in my opinion are ad. I have just now raid
thut there is a universal cry that the poor man's burden must be reduced......
(*‘An Tonourable Member: “That is a good point!”) If the Chairman allows me
tim: 1 will mehsion all the good points. A tax on luxuries undoubtedly is a
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good thing but there are certain things which have been treated a5 luxuries
althcugh in fuct they are not luxuries. Take the case of sugar. Bugar is a
thing which everybody taukes and which people cannot help taking, You are
really tuking a thing which is not a luxury but a necessity. It will affect both
the poor and the rich but the rich will not feel the few extra pies which they
huve to pay for sugur whereas the poor wiil be affected by it.

As regards petrol it is now more a necessity in certain matters than a Juxury.
‘Th: poor man uses the motor transport and if the duty on petrol is going to be
increased the poor man will be affected. The honourable the Finance Minister
has proposed that as regards petrol used for aviation the tax will not be increased
buv decrensed.  Who goes by air? Not the poor people but the rich. So
you have given benefit to u certain extent to the rich people. 1 would suggest
that the duty on petrol for aviation should be increased and the duty oy petral
for byses and transport meant for the poor should be decreased.

»
As regards cloth, as a result of the taxation the price will go up and the
poor will feel it, though not the rich.

" Othe: honourable members have dealt with postcards and letters. Because
this is u gwor mun's necessity 1 would also like to say a few words on it. One
consolation is that letters will in future go by air as it is possible and then take
the ordinary route. In the villages and in the interior of the country there
are 1o air services and 8o how does this benefit the poor man in the villages. °
If a poor villafler writes a letter from Delhi to Tundla it cannot go by air. It
won't go to Cawnpore by air and then back to Tundla. So this is of no henefit
to the poor at all. The Finance Minister expects 285 crores from this
incrense. He has given n relief of two crores to the supertax-payers. It
menns that he takes money from the poor and gives it to the rich. Therofore
1 will just make a few suggestions. Let there be no increase in postage. Let
the posteards and letters go as previously by train but increase the postage
on air magil letters. In this way the poor man will not be affected at all,

As regards the exports which we send outside we have received complaints
that they dre of inferior quality and th# imports are so .expensive that the
poor maun cannot affosd to buy them. 8o in this way the poor are affected.

The Honourable Dr. John Matthal (Minister of Finance): 8ir, I have
no doubt that the House is relieved that this long debate hus at last come to
an end, It is a relief which, T confess, 1 share. 1t has been in muny ways
an interesting, informative and revealing debate, and 1 have greatly benefited
by this debate. We are in many ways & new and an untried democracy and
T think o debate Jike this, covering the whole range of our national adminis-
tration, has revealed, if I may say so, all the known characteristics of a young
democracy. We have a great sense of idealism and a keen ambition to realise
those ideils but we are still somewhat at a loss to understand the problems and
the precise difficultics with which we are faced. .

[At this stage Mr. Deputy Speaker (Shri M. Ananthasayanam Ayyangar)
. resumed the Chair.)

We are getting increasingly impatient with the earth and all that is in the
earth. We would like to find our way to Heaven but we have not as yet
been able to find it. For the moment I am speaking both of myself and
of everv member of the House—\We are for the moment floundering in spaee
not knowing where to locate ourselves.

1 had the rather difficult and unpleasant tesk of formulating the budget
this vear. 1 wonder if in recent years there has been a year when the
economiec and Snancial circumstances of the country bave , been more
difficult to assess or to estimate snd #o provide for. We have prepsred

-
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& great muany unorthodox budgets iu recent years, May I begin with the
Budget of 1946, the Budget which wus introduced by the last Finance Minister
of the unreformed Government. That was u curious budget. That budget was
framed with the main idea of providing intluences which would counter the in-
evitable deflation which wus expected to arise after the war. When war expendi-
ture had ceused it was feured widely that there might be a lessening of demand
for things and therefore it was necessary to pump more and more money
into ¢irculation to stimulate demand. So the lust Finance Member of the
old Government tried to remove all the taxes which he could - possibly
eliminate from the tax structure of the country.  But the result was that
at that time capital goods were not available und difficulties of one kind or
nnother stood in the way of increasing production and the money which was
released by the elimination of tuxes wa{ used for purposes which had very
little fo d» with production.  What happened then was an unhealthy boom
in the shuve market.  That continued almost until August or September
1946. Now that date August or September 1946 is a very important dute
constituting a landmark in the recent financial history of our country.
Honoursble members will remember that it -wuas in August 194G that the
great communal massacre occurred in Caleutts and it was about th# time
that a sharp reaction was experienced against the boom that @uevitably
started with the rolense of more and more money into circulation  us the
result of the budget of 1046. That was accentuated by the further communal
massacres thut took place later in the year. Then in February 1947 cume
tha budget of the Coalition Government, for which Mr. TLiaquut Ali Kban
was responsible.  That” budget was framed aguinst on inflationary prospect
as Sir Archibald Rowland’s budget was framed against a deflationary prospect.
The Budget of 1947 was based on the assumption thut there wus far too 1uch
money in the country. that commodities were going up, the inflationary position
was worse than ever, the shure markets were experiencing an unwholesome
foom and it wns thought nceessary that the process should be reversed. There-
fore new taxes and heavy taxea weré imposed, the very reverse of the process
which found expression in the Budget of 1046. The budgets of 1946 and 1947
were both nnorthodox budgets, sensat®nal budgets, and the country has not vet
recovered- from the eumulative effect of two unorthodox budgets. When the
Prime Minister did me the honour of asking me to tuke charge of the Ministry of
Finance under the very difficult efreumstances which were developing in the
country last October 1 say to myself, knowing the difficulties and the compli-
4o m cations that had resulted from sensational budgets, that as far

: 88 in me lay I would produce an orthodox, routine, straightfor-
ward budget. This unfortunate country has been knocked about for two vears
in many ways. Wtliat it necds today is o little rest, a little room for recupera-
tion, for convalescence. .Tha period will not be long, but that period is
essential if the country is to get back its health. Sir, there is nothing’sensa-
tional in my budget. It is a straightforward stutement of the country’s finan-
<cinl position.

We are faced with extraordinary expenses. T bLave been told more than
once that the Government of Indin have shown very littlé inclination te imple-
ment the oft-expressed desire of the House to effect economy in public expendi-
ture. In fact I think one of the most constant noter which have been struck in
the course of this debate is thgt this Government of which on’the finuncial side -
1 happen to be the respousible spokesman have shown a callous disreyurd
of the anxiety felt by the House and the country in the matter of eeconomy
in public expenditure. If the House will be patient with me I should like
to tell honourable members that ns far as the Economy Committee is concerned
there is nothing which T snid in the budget or which T left unsaid in the



GENERAL BUDGET 1167

budget whuch provides uwny kind ot ioundutiou [or the suspiclon that wo  ware
uub goiug w tuke the 1uost serious notice of the recommendubions which have
been mwude t0 us by the keouomy conuuitice. ‘Lhe resson why 1 huve pot
made sny definite provision in the Liuuget lor 1P49-50 is that we did muke
hypotheticul provision in the budget or 1948-49 but due to-circumstances over
which we bad little control that bypovnetical provision could not be imple-
meuted.  As far ss L was concerned the position in which 1 found myself
wus that the Conuuittee hud not cowpleted its uvestigation—su few wverim
Reports hud come—but the final Report which is to set oul e geuweral
principles und the iusin considerations on which the recommendations are
based is yet to come. Aud these interin Meporus which have ocome wm—
valuable Reporte—are Reports which give the recommendatious more or less
in the form of summuary proposals, more or less W the form of swall cause
court decisions, Unless 1 kuow preciseiy the general cousiderations which
govern the outlook of this Comimittee it is not possible for me to formulate
definite serviceable conclusions on these recommendations.  Further,®@as
Minister of I'inance 1 am primurily respemsible for secing that every possible
muusure of economy is adopted. But 1 have got to congsult other Ministries
with reference to whown these recommenduations have been made, and if 1 am
not in possession of the general considerations on which thegp recommendations
arc bused, however gnxious I might be tu introduce economy it would not be
possible for me to muintain my stand in the necessary discussions that arise
between my Ministry and the other Ministries. 1 found myself therefore
in this position that however uuxious 1 was for economy, however uanxious
my Government was for economy, 1 was not in u position to put in the budget
a figure which 1 would be able exactly to implement. Rather than put a
hypothetical figure 1 said to myself 1 wguld take the Houso into my confidence
and say | um wob in a position to do it but 1 give my solemnn assurance to the
House that whatever recommendations are made by the Kconomy Committes
would be recommendations which would receive my most earnest attention.

Shri T. A, Ramalingam Ohettiar (Madras: Genersl): The whole of the
gop that exists need not be covered.  Sowething may be left over for the
economies that are likely to be effected by implementing those recom-
mendations.

The Honourable Dr. John Matthai: 'That does not improve the position
as 1 have set out. 'I'be real point to which 1 would like to invite the uttention
of the House is this. Honourable memwbers in the course of their »pueches
have more thun once referred to this fact. The items of expenditure under
which substantial economies can be effeeted ure not the items of expenditure
covered by the reference to the Economy Committee. There is for exawple
mnr defence expenditure.  There.is our oxpenditure on food subsidies., There
is our expenditure ou the relief and-the rehubilitation of displaced persons.
1 for one would veuture to prophesy that ut any rute u very substantisl part
of these special temporary expenses could probably be elimmated before the
vear 1949-50 is out if for ‘example the Rs. 85 or 40 crorer which ropresents in
the budget of 1949-50¢ the excess of the defence expenditure due to rpecial
developments such a8 Kashmir—if s substantial part of that-—could be
eliminated, " 1f developments take place iu Kashmir as we anticipsle, if as
the %esult of exercising a little more pressure on the procurement policy of
the Provineial Governments, if as a result of improving our production schemes
aimed at immediate production of food, if as a result of a fall in the level of
international pricer of foodgrains, if the monsoon is going to be a little less
unkind to Gs in the coming year than it has beeu in the pust few veurs. 1t is
quite possible that under the expenditure on food subsidies we might be able
to make @ substantial reduction. As regards the work on displaced persons



1158 CONBTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [5TH MarcE 1949
[ Dr. John- Matthai)

We ure trying us soon us possible to trunsform the work done in that Ministry
from relief to rchabilitution, I that trausformuation tukes pluce—part of it
is completed—then phe expenditure, once it gets transforined from relief to
rebubilitation, will cease to be revenue expenditure and will becomne capitul
expenditure and 1n the reveuue budget thercfore there might be some
substantial relief, As far as 1 am concerned if I happeh io be in chuarge of
this Ministry this time mext year my auxfety would be during the twelve
months between now and then to strengthen the forces which are likely to give
me econowies in these three substantial spheres of  expeaditure., 1L wnut
happens—it in & dangerous thing for u Finance Minister to forecast—but
subject to this qualification that 'no untoward developments occur, if fur
example we are not faced with another war situution, if we are not going to
be faced with another general international - economic depression I would
véhture to make this forocust that when the time comes for this House to
gonsider the budget for 19560-51 oyr finances would be definitely more com-
fortuble thuu they are todsy. Well, if we wre so fuvoured, if 1v happens that
the budget shows u substantial surplus next yeur as 1 hope it may, then it is
possible for us to use that in two directions both of which are directions
which the House Yuvours, we might be uble to provide for substuntinl tux relie
on the oue haud and we might be able to contribute, much more than we have
done since we ussurned office for the deveiopment of those essential nation-
building uctivities on which honouruble members have set their heart and on
which Goverument is as keen ss any Honouruble Miember 1o this House. I
hope, Sir, things will develop us we anticipate. 1f they, do. then 1 venture
to think that the yewr through which #ve are going to puss in the next twelve
mouths will probably prove the mmovst criticul period 'u our financial history
since the country became independent. '

A grent deal has been suid in the course of the debate on the problem of
Jdnflation.  Inflation, us the House recogniscs, is a question of the supply of
anoney ‘on the one-side aud gouvds and services on the oiher. I thinl several
honourable members expressed the fenr thut not cnough hus been done in the
wuy of drawing away super-alundant supply of money from circulation. 1
would like to. tell the House quite briefly what, in my opinion, is the preseut
money position in the country Do tie. point of view of inflation.  1f you
think that the quantity of moucy which is operating in our economic systemn
today is to be measured exactly by the amount of curreney notes in circulation
and the umount of bank deposits you will be very wuch wistuken.  That
gives you no indication of the effective mioney supply of the country today
because, remember, u good deul of this money thut is represented by the figures
of ‘money circulution and bank deposits has gonc underground, is  dormant.
is not in civculation. There is 1 good deal of thut moncy which  has  been
honrded because it has passed into the hunds of people who are not used to
investment and. therefore, for elfective purposcs that money does not function.
There is a very considerable part of that money which is locked up as working
oupital in larger quantities of stocks than before becanse the whole procers
of distribution and transport is now slower than it used to be before the war.
In other words, whut I am trying to point out is that the pace at which money
turns over is very much less thun it used to be before.  Therefore, me first
proposition is thut the amount of superfluous money in the country is much
legs than we are apt to imagine,

Now I come™to imy-second proposition which is this. ~ What money there
# in oiroulation, relatively little of it is going into the investment market-
. bacause when it comes to industrinl investment the whole trend of opinion

among investors for some tirue hus been that industrisl investment is a matter
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which is attended with special and serious risks, So money avoids the
industrial investment market. On the other hand that money is being
drained off in increasing quantities into investments in purchase and sale of
readily marketuble counnodities which involves 1no ~ risks.  When that
happens, the inevituble result is that all these consumers goods, the prices of
which determine our cost of living, are going to be in demand much more,
That is the position thut we are seeing today. On the one hand you have
got u shurp rise in prices of consumers goods, and a large amount of surplus
money is flcating about. On the other hand, there is extreme string

of woney in the money market, That is the kind of conundrum wish' which
we ure faced, und 1 tell the House with every sense of responsibility that the
real problem before us—if we are convinced that production is the final answer
to the problem of inflation—the real problem before us is to reverse this
Pprocess and gradualiy divert the money from the market for consumers goods
back into the investinent market.  If there is any general principle behind
by .budget, it is that. 1 feel there is no other solution for the problem of
inflation except - -increased production and unless you can divert this money
in inereasing quantities buck into the investment market, you wre not going
to find a solution for it,

As the result of the partition, this country’s economy has suffered much
more grievously thun many of us have yet begun to apprecinte.  Thero is
aardly an aspect of the economy of our country on which.partition * has not
eacted directly and adversely.  Take for example fhe question of transport.
My honourable colleagne the Minister for Transport will tell you more than
50 per cent. of the troubles of our railway transport is due to partition. My
honourable friend the Minister for Commerce will tell you the whole trade
structure of the country has been disorgsnised as the result of partition. My
honourable colleague the Minister for Food will tell you that if our food
position has been so acute as it is today it is due in a very large measure to
the partition.” And as Minister for Finance I know that if our foreign exchange
position foday is so difficult it ix to a very large extent due to partition. If
our Defence expenditure is so high today it is due to a lurge extent to partition.
If 1 have met large bills ou uccount of pre-partition ligbilities, what is it again
but partition?  What the House hus got to realire is this, that as a résult
of the various circumstances that started occurring from Auguat 1946, the
‘country has got into a position todny where its economic structure has been
most seriously damaged. The result of the domuge that has oceurred to om
eoonomic structure is that the wheels of prodvetion now have come almost
to a standstill, 1 feel today, both as Minister of Finanece and as o student
of economnics, that the most urgent problem before me ig to set the Wwheels of
praduetion moving again. T um not interested todny in what the future
rrrgﬂniﬁﬁ\iﬁn of our cconomic society i8 going to be —that problem will arise
in the future, there will be enough time to consider it. Todav T am concerned
with this pmnlmn here is this “whole economic machinery of ours going to
pieces; T want to pteve them together and make the wheels of our economie

machinery move again,

"That*is the great problem before us and that brings us to this question
that we are nll agitated about and to which we are giving, in my opinion, more
thought and time, than the problem at present deserves.  Are we going to
nationnlise our industries, or are we going to leave our industries to private
enterprise? My answer to the question is this. 8o stagnant today is the
whole of our eoncomic svetemn that we need all the resources which are
available in the country, whether public or private: all the resources which
we enn muster in the eountry we need every bit of them for making the
productive system of the country function again in the way it orght to
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In framing this Budget, I have felt that one thing that is necaasarj"ﬂis that
those who are prepared to consider investment in industrinl concerns; those who
ure prepared to devote their energy and ability to organising industies in the capa-
city of entrepreneurs, both these groups of pcople have got to be given a sense
of assurance and certainty about the inunediate futurc. Without that sense of
cerfainty, neither of these classes can be brought baclk inio work in the way in
which they ought to he. Whether we are going to keep it there after ten years
or not, that is a question with which we are not conecrned for the moment,
What we are concerned with today is that these two classes of people, the en-
terprisers and the investors, must be made to come baci into the ficld where
their services are so urgently required. TIf the State’s resources—resources of
finance and personnel—are adequate, the State will certainly take up industries
and do s part in this business of developing production, but the State’s resour-
ces are limited and therefors every available resource in this country must be
mustered if this country is to be saved from economic stugnation. That, 8ir, is
the basis of my Budget. '

I have given very little by way of encouragement to investors and enter-
prisers. What T have done is to give tangible evidence of Government’s desire
to assure them ag regards the immediate future that if thoy put their ability in-
to this business of production, if they put their money into this business of pro-
duetion, Government will ses o it that their interests are legitimately safeguard-
ed and I think every community, every scction, of the country which plays
its part in tho devclopment of the country’s economic activity has a right to that
assurance, and I do not apologise to anybocv for giving this little tangible proof
of the assurance that they need and need so badly. On that point, therefore, I am
fairly confident that there is no criticism that ean he urged against me which 1
cannot meet with reason. (An Honourable Me¢mber: What about the capital
gains tax?’’) T am coming to that. I am coming to a number of other things. Now
having said that, Bir, T want to echo and endorse what Mr. TITomi Modi snid this
morning. T have framed this Budget, put it forward before the country, deliber-
ately as a challenge to the business community of the country. It is a Budget
which ealls upon them to rise to a great and unportant occasion. If they do not
do so, T think they will be held guilty of a serious lapse at. the bar of public opin-
ion in the country.~ We have gone as far ns we could in the very difficult finan-
cial circumstances in which we are placed. We have gone as far as we could
to give them that assurance for which they have becn asking, They have been
complaining that whnt stands in the way of production is loss of confidence. We
have given them this assurance and if this assurance does not give them the
confidence. that they have asked for, there must be something fundamentally
wrong with the business community as a whole.

Maulana Hasrat Mohani: You justify it in giving thiz assurance.

The Honourable Dr. John Matthai: Now, I come to the various tax proposals
which have been the subject of criticism in the House. ~With regard to the
capital gaine tax, the point was made—and it is quite an effective point that
with all this liberalisation that we have made in the depreciation allowances,
there is just a possibility of these allowances being abused for the purpose of
sales of depreciated machinery at higher values and the ~xcess value escaping
liability to taxation. That in a point which I have seriously under considera-
tion and T am hoping at an early date to place legislative proposals hefore the
House which will provide sufficient safeguards against that.abuse.
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Now, I come to the question of post cards. In fact, I find that of all the pro-
posals embodied in my Budget, that is thg proposal which scems to have attr-
acted the most interested attention. I wo like to place a few plain,
straightforward facts before the House and ask the House to judge these facts
for what they are worth. First of nll. my honourable colleague the Minister for
Communications has given me a statistical statement which leaves me at any
rate in no doubt an.regards the fact that the existing cost of production of post
carde—the manufactnre of the cards and the handling of the cards—is exactly:
8.2 pies, .50 that even if there was no question of tran<parting these by air the
very faot that the cost is 8.2 pies provides, a prima facie justification 'for the
proposal to which the ITouse has rnised such very strong chjections. Bir, in
many waye our sister Dominion hag set us an example in economic matters.
They still have a churge of 2 pies for their post eards. The House will remem-
ber that for about fifteen vears on end, until February 1946, .ur post cards were
priced 9 pies. If you t ke the rates for post cards in other countries such as
the U.K. making the fullest possible allowance in the difference in levels of na-
tional income, 9 pies is as low a figure na you can strike.. (Shri H. V. Kamath:)
“Not in Tndia, 8ir'"") I am nob for o moment suggesting that the Fouse muat
necessarily come to a conclugion on these figures, but 1 do sibmit to the House
that these figures constitute at least a prima facie justification for the proposal
that has been put forward. ‘ ' : N

Babu Ramnarayan Singh-(Bihar: General): No.

_ Pandit Hirday Nath Kunsru (U.P.: General): You did not give that justifi-
cation in your Budget speech.

| ]

The Honourable Dr. John Hat,thal: Well, T was looking forward to n gen-
eral discussion of the . Budget, a geneml discussion which has given
me precisely the opportunity that I wanted for explaining matters in which
the Hopse is interested.

There is another point which T would like to place before the House. T did
a cerlain amount of stetistical caloulations myself, and I took the total of post
eards which were delivered in the eomae of the last. latest venr for which T have
figures. Then, [ took the proportion of the literate population of the ecountry.
1 divided one by the other and then multiplied it by 8 pies and then th® figure
that T got was an average cxtrn expenditure of exactly 84 innas a year. Now
that is divided by the literate populution, but supporing I divide it by the whole
population or & substantial proportion of the population ineluding the illiterates,
it wonld be conaiderable less than 8% annas. T put these faots before the House
and Lonoursble members will no doubt turn these facts over in their ‘mind.

I come to this question of the excise duty on coarse cloth. The House will
aceept, 1y assurance that it was with the pgreatest diffidence that T finally de-
cided to recorrmend the duty on conrge and medium cloth to the ‘Governiment.
T had varfous reasons in tay mind for making this proposals, however reluctant
T was 8 face the proposal. The loss of the salt duty has undoubtedly been a
strain on our eevenue positian.  To my mind. it s quite ont of the question ta
bring back the sa't duty.  Apart from everything else. it has a_symbolie digni-
fieanc which we of this gencration eannot afford to ignore.  But I do think
from nn ceonomic point of view, there i move fo be said, if the principle of an
oxvise duty on an article of universal congumption ig accepted, an exeise dutv
on cloth than an exciee duty on snlt. T will tell you what the reason is. Tt
is not an ovigina! reason, becanse. the sholition of salt duty was decided up on
two veara ngo when T had the honour of filling the post of Finance Member in
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the Interim Government. I como # that decision after a great deal of waver-
ing in my mind. Mabatma Gandhi did me the honour of asking me to meet
him and T had several longr dikeussiony with him.  Although on purely economic
grounds T was very reluctant to accept the proposal for the abolition of the
duty, T can still remember looking back over these two years, ultimately I de-
cided that he was right and I wue wrong and I accepted the proposal. When I
placed my proposal befora the Cobinet for ncceptance by the Government, I
had no kind of 1uentnl weservation,

The difference between the excise duty on cloth and the exocise,duty on
salt-is this. However wealthy you might be, however large your financial
resourees 1ay be, or your purchasing power miay be, you do not consume more
than a limited quantity of snlt fixed by your physical requirements, But if you
hed an increasing amount of purchasing power avgilable, you ean buy more
elath.  In other words, salt stands practically on the same footing as air and
water. Tt is one of the essential things of life, on which to levy a tax, I think
poes counter to the ‘principles of humanity on which any modren State is based.
May 1 pive thc House this somewhat interesting fact—at any rate, it interested
me when I wns considering this matter. If you take the excise duty at the ratle
we have proposed, on coarse and medium eloth; n quarter anna per yard, the
average incidence of it per year is less than half the average incidence per
head of the salt duty. T ask the House to comsider with me, if you are pre-
parod to nllow that there is justification for an oxcise duty on an article of
universal consumption, whether there is not a prima facie case for consjder-
ing this, . .

T had also another idea in my mind when I was examining this proposal;
T referred to it in my budget speech. The hand-loom indusf.? in this country
if the premier cottage industry and 1 for one helicve that whatever kind of
economic organisation may ultimately arise in this country, cottage indus-
trv must fill an important place, and typical of the cottage industries of the
country it the hand-loorg industty. The hand-loom industry had a privileged
position during the war. Now, mill production is incrensing, imports ure
coming in. in increasing quantitics inte {he country. A time will soon come when
“the hand-loom industry in the country will be faced with a orisis” Tf you are
at all interested in safeguarding the position of the industry in the country’s
geonomy, 1 suggest that 6 would not be possible for you to give any assistance
apart from the device of an excise ‘duty. I wag the Chajrman of the Indian
Tariff Board of 1982 which went into the question of the Cotton Textile Indus-
trv and thic guestion was raised before me over und over again in every
part of the country that T visited.  The. hand-loom industry was suffering
from nctue competition from the mill industry and T was asked over and over
acain ‘‘what are you going to do about it.”’ I thonght at that time of an
exeise duty. But. a foreign (tovernment was then ruling the country and an
excige duty levied by that Govermment had odious associations which made it
quite impossible for mc to consider it then. Today, the position is entirely
ditterent.  That kind of senfimental consideration that prevented me from
cvamining an excise duty as o means of safeguarding the interests of the hand-
locan industry is not present today.  Before honourable members make up
{heir minds for themselves, T would ask them to look at this question from
both these points "of views.

Shﬂ T. A. Ramalingam Ohettiar: Do you think that the proposal for an excise
duty én cloth is really going to help the hand-loom industry, to put that indus-
try on its.legs?
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The Honourable Dr. John Matthai: These question of detail, 1 suggest, may.
be held over tili the debate on the Finance Bill.

There has boen a oritical reference to the increase in the excise duty on sugar.
We wre following the sume principie there. The excise duty does not apply
to gur; it*does not apply to khandsari sugar; it applies ouly to mill made sugat.,
In fuet, throughout the whole structure ol our excise duty, this principle will
be borne in mind, that is to say, 1l it is possible by moans of this to give some
of the much needed assigtance that tue hand-loow industry requircs, it will be
given in this way.

-With regard to excise duties generally, & suggesfion that I would place res-
puotiully before the House is this. We are in for a time when, whutover rates
of duty you adopt with regard to lncome-tax whatever rates of duty you adopt
with regerd to customs duly, these two sources of revenue woulu begin to
decline. We are n democratie society trying to function as an “iudependent
Government. Honourable members know us well as I do that while democracy
is a priceless blessing, it is a very expensive blessing. The more democratic our
society becomes, the more it. becomes o positive organ of social und economic
development, the more you will find the financing of it is going to strain your
recources. 1 have not the slightest doubt in my mind that, if not today, st
some time in the near future, you would be seriously fuced with the question of
accepting excise duties as an inevitable source of revenue for financing the
fundemental functions of a democratic Government.

A great deal of reference has been made to the question of provincial taxation.
1 am aware of the problem that hus been created by the conilict and overlapping
which have arisen in the matter of taxation as between the Centre and the Pro-
vinces, 1 entirely agree with the view expressed by honourable members that
it was time, in the country's interests, in the intercsts of India as a whole, thut
this problem wes handled snd a solution found for it. 1 will tell the House quite
brietly haw 1 amn going to face this problem. There ure two ways in which you
chn find a solution for it. You can bring sbout s convention by agreement
between the Uentre and the Provinces, and among the Provinces themselves.
By agreement, a convention can be created by which this overlapping and con-
fiict anay be reduced to & minimum. I held a conference of provineial Finance
Ministers a few months ago and one of the questions that we discussed at that
conference was how to eliminate this element of conflict und overlupping from
ong, at any rate, of the tuxes levied by the provinvial Governments, namely, the
sules tax. There was very considersble ugreement on major points by the various
provincial Governments, but ultimately, it was not possible for ws to reach
u cléar-cut final decision on that point. By exploring the possibilties of agree-
ment between us and the Provinces, it may be possible to reach a solution.
Failing a solution on these lines, then, it seems to me we have got to consider in
connection with the financial proposals to be put into the Constitution whether
we cannot devise s formula which would enable us to eliminate this confliot and
ovorlapping in the matter of taxation by the Centre and the Provinces. There
was a certuin amount of reference to what is called the Capital Deficit
in the budget. It is perfectly true there is a capital deficit shown in the bud-
get statement of roughly about 184 crores. Now 1 could have svoided that
deficit altogether if I had said in my budgel speech that instead of estimating
85 crores as my miarket borrowing, I could have put my estimate at 150 or 200.
But 1 decided to be realistic. I decided that in the circumstances in which I
found myself it was necessary that my estimate should bear a fairly close rela-
tion to facts. There is another way in which 1 could have avoided this and
that s by telling both the Depurtménts in the Central Government and Provin-
cial Governments ‘Nothing doing in the way of capital loans for next year.’ Now
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a criticism has becu mude that while you are trying to balance your revenue
budget, here is this enormous gap in your capital budget which is going to create
inflation aud all sorts of lilfirultics.  In fact it has been suggested that this
capitui deficit is so scrious a.feuture of this budget tha' it deprives®it of all
right to consMeration. Mr. Deputy Spesker, I don't know i you oconsider
‘nonsense’ an un-parliamentary expression.

Mr, Deputy Speaker: Not if it is uttered by a Findnce Minister.

The Honourable Dr. John Maithai: Muy I say, I have seldom listencd to
such nonsense as has beeir spoken on this subject.” This deficit of 184 crores
is being met out of our balances. Now we have got sufficient balances out of
which to finhnce this deficit.  Iiven after wllowing for this deficit, at the end
of 1049-50 we will have roughly about 58 to 60 crorecs, In pre-war years, if
you take th® last pre-war year, our cash bulance was somewhat about 18 ciores.
If you muke due allowance for the increase in our budget siuce then, about 58
or 60 crores is the eguivalent of our pre-war normul cush-balance. Of course if
it happened that during 1948-50 1 am unable to ruise the nmount of loans in the
wwurket. that 1 expect and if demands of the provinces and the Central Govern-
ment of capital expenditure go on rising, it is of course possible that I may
find myrelt in a difficult position but we have got to take risks. Life and parti-
cularly the life of & Finance Minister is a gamble.

Now I will conclude on the note on which 1 started that I feel barring un-
toward, unexpected developments, tlat if we are able to soe our way through
194%:50—a veory critical year in many ways, a period so to speak marked by a
precarious fiuancial balance, if we are able to see our way through that, then I
think we shall have broken for some veurs to come the back of our financial
problem. 1 personully. take the view »x T said in the budget that our financial
futnre is hopeful. 1 helieve that there are bright days before us. I believe also
that these bright days will come sooper than muny of us think. If 1 may say
.80, Mr. Deputy Speaker, Providence hus been good to this country through all
the ups and downs of the centuries and if there is ono thing of which 4 am more
confident than any other, 3t is thut God’s Mercy will not forseke us in this
hour of transitior and trial. -

ESSENTIAL SERVICES (PREVENTION OF STRIKES) BILL

The Honourable Shri Jawaharlal Nehru (Prime Minister and Leader of the
[{ouke): Bir, my collengue the Home Miuister was to huve moved for the House
to take into considerdbion a Bill to provido for the prevention of strikes in certain
essential services. He has asked me to express his regret for his absence on
this ocension because he had to go out of Delhi on an important engagement.
He has nsked me further to read out to the House u certain statement which
he would have read himself if he had been presens, This is the statement:

“ 1 beg leave of the Houso to withdraw the Essential Bervices (Prevention of Bfrikes) Bill,
In asking for this leave, I should like to explain that when the question of introdueing & measure
deoclaring certaju strikes illegal was first considered thé Railway and Communications Ministries
who were threatened with strikea in their reepective departments, felt that a Bill prohibiting
strilten in these two easential undertakings was necessary to deil with the situation. Suﬁ:ﬁmﬂy
mattars improved in that the All India Railwaymen's Federation docided against s strike and
the problem was of dealing with strikes sponsored by Unions which did not ohey the Federa-
tion's mandate and the threatened posts) strike. . It was then considered thnat it would sufflce
t0 have a mere ennbling measure with somewhat wider scope 80 na to cover certain other eesen-
un&underhkinp in which strikes or threate to strike had become n matter of frequent ocourrence
to the detriment of the morale and inlorests of the goueral community. Now the position has
further improved in that the strike threat is at ‘gza-am confined only to certain Railways the
Uniong of whose employecs are slominated by Communista.

A
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But a3 againat that improvement must be set the grave deterioration whion hsa oocuitea
a8 » result of recent events in Caloutta and elsewhere. I am sure the House realises, in the light
of the gtatement made by the honourable the Prime Minister the other day, the full import of
'these incidents and appreciates that the problem is not confined only to possible strikes by oertain
dissident Railway Unions, but is one of law and order generally, involving, as it does, & violens
aad brutal challenge to the State. This situation has to be carefully ‘considered and suitable
maasures devised to meet it. We propose to do this and, if necessary, to approach the Eouse
again for such directions and powers as may be deemed necessary’.

May I, Sir, add a few words of my own. This statement which I have sLea
out on behalf of the Home Minister, I need hardly add, is a statement with the
full concurrence of Government. There have been a number of criticisms in
regard to the proposed Bill that it proceeds on certain wrong assumptions and
it has been stated by some people that the Government was trying to aim a blgw
at the Trade Union Organizations or their general right to strike. Government
have no such intention. That we have repeatedly declared. Fortunately in
the present instance, there is no organized or what might be called rugular
strike envisaged. And the situation has changed for the better, and to some ex-
tent in another direction, for the worse. We have to deal with a situation now
which is not a strike situation at all, but something entirely different. I do not
know exactly how it might develop. But from statements made, sometimes pub-
Lizly and scmetimes otherwise—and we have a considerable record of thuse
statements—-it seems clear, as I indicated the other day, that certauin groups
nre bent, not o much on a strike, but on creating disorder and chaos and indulg-
ing in ucts of sabotage. The other day I reminded the House of the incidents
that happened in Calcutta. These incidents were bad in themselves. They were
brutal in the extreme. But what was even worse I think, was not unfortunate
fact of some persons being killed—thut is bad enough—but the fact that some
people of our country should be brutal and mad enough to think of such acts
and indulge in them. Unfortunately, that kind of atmosphere has been deliberate-
1y encouraged by some groups cf people in the country. T am quite sure that the
vast majority of people and workers are not affected by it and strongly disapprove
of it. [ should like, therefore, tc make it perfectly clear that we do distiuguish
datinitely betweer these groups who are bent on these anti-social activities and
the large majority of workers or employees—employees of government or other
employees—in the eountry. We have to meet therefore, this position created by
gertain anti-social elements in the country. That is not a labour situation. That
is not a strike situation. That is an_entirely different situation, Unfortunately,
even a small number of misguided or malevolently inclined individuals can cause
trouble.  Therefore one has to take cure, and we propose to take every precau-
tion and proper care. But in doing so, I should like not only shis House, buf
the country at large to realise the nature of the problem that we have to face.
‘THat is problem agsain, not of labour as a whole, or of strikes—those are separate

hings which can be dealt with in their proper context—but the problem of cer-
‘tain groups who are out, not for the economic benefits of labour, not for the
normal labour or trede union activities, but to create certain chaotio conditions
out of which perhaps they would...............

Maulana Hasrat Mohani (U. P.: Muslim): What is the use of this ex-parte
judgment?
Mr. Deputy Bpeaker: Order, order. No interruption please,

~ Maulana Hagrat Mohani: T suggest this an ex-parte judgment. Where ia the
use of it? .
Mr. Deputy Speaker: The honourable member will kindly not interrupt herg
after.
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The Honourable Shri Jawaharlal Nehru: It is not quite clear what the hop-
-ourable member meant by ‘ez-part¢ judgment. Ez-parte to whom or what? I
should like to make it clear that, whether it is ex-parte or not, it is the judg-
ment of the Prime Minister and the GGovernment of this country, snd so long as
this government lasts it is going to act according to that judgment. 1 do not
know if the honourable member belongs to that other party which apparently
he thinks is not represented here, except by himself. 1 think that matter must
be made clear. 1f any member tells you thut this is an ex-parte judgment,
whot exactly does he mean? When I am talking of certain anti-social elcments
in this country, elements which have commitied murder, ducoity, arson, loot,
and the most horrible crimes, clements which the other dsy in Calcutta threw
two persons inte a blazing furnace—1 think it is horrible......

Maulana Hasrat Mohani: The Comuunict Party has denied the thing. They
are not responsible for it.

The Honourable Bhri Jawaharlal Nehru: 1 do not know if the honourable
member here represents the Communist party or not. That 1 would like to
know from him.”

Maulana Hasrat Mohani: I appreciate the communist principles, but 1 de.
not belong to that party. ,

The Honourable 8hri Ja' ehruy/May I make it perfectly clear that
1 am not discuseing any economic or political/or other prinpiples here at the
present moment. - So far as this government iz concerned,/ we. hgve tried to-
give the largest latitude to expression of views, even though those? iews may,
according to some of us, be wrong views. But we are dealing wit situgtion,
not of expression of any views, but with a situation when violent acts, /dangar-
ous aots, subversive acts, are committed. These have nothing to ‘do with
views as such.[ I want the House and the country to reulise that, beeause if
this government or /any government accepts yader the guise of expression of
views, violent activities, then that governmentTor the structure behind that gov-
ernment cannot last. That is obvious. Are we committed to/peaceful activi-
ties in this ocountry or to violently subversive activities? That is the point .
issue. T submit that no goyernment can admit violent activities, violently
subversive aotivities—and I fuse the words together I,do.not mean even
theoretically subversive activities, but violently subversivefuctivites, no govern- \
ment can possibly tolerate them. Apart from that, I suggest to the House/ to
consider that the type of activities that we have had to face, that is/even
worse thap what might be called violently subversive activities, an.open rebellion
of people/with a otherwise, becoming violent facing an army or things of
that kind. Suom{n the Government can meet. But infinitely worse is the |
person who comes and/stgbs you in the back. Think of persons being hurled
into a blnziig furnace.” Ifcan imagine nothing more despicable than that.

And the House will remember that T did/not use the word''Communist’’ or
“Communism’’. It is the honourable member who used the/word (Skhri H. V.
Kumath: ''It just fitted him'') I state that whoever indulges in fsuch activities
will have. to be supprersed and stapped by government. whoever he *may be,
There,are in the country people, a number of small groups, small in numbers,
come/anmuiated with ?;A",ommunist Party and some not associated v.ith the
Comnunist Party—it ig/immaterial what political creed they profess. But if as |
part of their creed, as partjof their activities they indulge in this type of violent-
ly subversive activities, then we¢ have/to deal with that situation, and T should
like to appeal to labour in this/ecountry. There mm Ribly be differences of L
opinion in regard to labour matters betwaen meémbers/in this House or between
the Government and the representatives of labour occasionally. But one/thing
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1 shall beg this House and labour gencrally, to realise, and that is t.his:/ This
government as a whole is bent on not only improving the general conditign of;

" Jubour—that is rether a weak way of putting it—but of giving its rightf uce
to labour i the governance of the country. Even if there are differenc:s of| opinion
with regard to that, I do submit that there should be no difference of opinior
even between pergsons who have diffcrent approaches to these other mattt'rz
there should difference of opinion when we have to deal with a kind of situ-
ation that, toffome extent, is facing us to-day.

1 do not wish the House or the count.r_v/w imagine that we are frichtened of
the situation. We shall deal with it adequately /we are quite confident. But
it i8 not the extent or the danger of thefsituati at rather distresses me, but
the nature of the situation, that there should bgfsome persons in our country who
are 8o entirely misdirected or wrongly inclined us toﬁhiuk in such termg.=The
types of slogans that are used, they are murderous slogans, and the types of
activities that are seen in various parts.  Who ure behind them. what group or
party, or what individual, that is another matter which we shall consider at length
and bave enquiries made. The fact is that there are groups of individusls who
do these things and that they deliberately indulge in acts of sabotage which are
not only dangerous for the community but may result in grave disorder in n large
number of the Provinces, quite apart from the economic aspect, That js &
point on which there should be no two opinions—whether labour or those occu-
pied in other activities in the country. It is because we did not wish the issue
5r to be confused that the Government decided not to proceed with

M. ~ this Bill, which really had been thought of in different circumstances.
Therefore; on behalf of the Home Minister, I beg leave of the House not to
proosed further with this Bill.

Mr, Deputy Speaker: The question is:
‘ t leave be granmted to withdraw the Bill to provide for the Prevention of Btrikes
in certain emsential servioes'.
" The motion was adopted.
The Assembly then adjourmed #ll Quarter to Eleven of the Clock on Mon-
day the Tth March, 1949.
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